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05.09.2006 Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

Learned Counsel for the Applicant 
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O.A. 66 of 2006 

On the prayer of Mr.M.Chanda, 

learned counsel appearing for the 

Applicant and Mr.M.U.Ahmed, learned 

Addl. Standing Counsel appearing for 

the Union of India , this case stands 

adjoufned aftd to be taken up on 30th 

May, 2008 for hearing. 

Lm 

..j ushiram) 
Member(A) 

_V_ es 
(M.R.Mohanty) 
Vice-Chah-man 

'Al 

30.05,.2008 	DNAsion Bench matter. Hence adjourned 

to be taken up on 02.07.2008 for hearing. 

(Khushiram) 
Member (A) 

/bb/ 

02.07.08 	Heard Mr M.Chanda, leamed 

counsel appearing for the Applicant 

and Mr M.U.Ahmed, leamed Addl. 

Standing Counsel appearing for the 

Respondent departments. Hearing 

concluded. Order reserved. 

R. 	nda 	(M.R.M0 ty) 
Z;IC  r 	~~l  Manb (A) 	Vice-Chairman 
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Judgment pronounced in open 

Court, kept in separate sheets. The 

Apphcation is dismissed in terms of the 

order.  No costs. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.66 -of 2006. 

DATE OF DECISION:08 -07 -2008 

Shri Krishna Dhan Nath 
................................................................................. Applicant/ s 

Mr M. Chanda 
. ................................................................. Advocate for the 

Applicant/s 

-Versus - 

Union of India & Ors. 
................... 4 .......................................................... Respondent/s 

Mr M. U.. Ahmed, Addl. C.G.S.C. 
............................................................................ Advocate for the 

Respondent/s 

CORAM 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE DR RAMESH CHANDRA PANDA, MEMBER (A) 

Whether reporters of local newspapers may be allowed to see 
the judgment ? 	 Yes/D.10,  

Whether to be referred to the Reporter or not ? 	Yes/A 

Whether their Lordships wish to see the fair copy of the 
judgment? 	 Yes/Np. 

Vice-Chairman/Me er(A) epi~ 
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CENTRAL ADARNISTRATIVE TRIBUNAL 
GLTWAHATI BENCH 

Original Application No. 66 of 2006 

Guwahati, This the 8th day of July 2008 

HONOURABLE MER. MANORANJAN MOHANTY, VICE CHAIRMAN 
HONOURABLE DR. RAMESH CHANDRA PANDA, ADMINISTRATIVE MEMBER 

Shri Kiishna Dhan Nath 
SIO Late R.M. Nath 
10, Debendra Debnath Road 
Post: Dhaleswar 
Agaratala79900,7 
District: West Tripura 
Tripura 

(By Advocate: Nir M.Chanda) 

....Applicant 

Versus 

Union of India 
Represented by 
Secretary to Government of India 
Ministry of Home Affairs, Nibw Delhi 

I 

'The State of Tripura 
Represented by 
Chief Secretary 
Government of Tripura 
Agaratala, Tripura 

Registrar General of India 
(Census Operation) 
Government of India 
2/A Mansingh Road 
New Delhi 

Director 
Department of Personnel & Trainmig(DOPT) 
Government of India 
New Delhi 11000 1 	 .....Respondents 

(By Advocate: Mr M.U.Ahmed, Addl.C.G.S.C) 

OL 
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The Applicant has filed this Original Application under Section 19 of 

the Administrative Tribunals Act 1985 and sought the following relieves: 

W to declare that the applicant is entitled to the scale of pay of 

Rs. 15,100-18,300/- during the tenure of his deputation period w.e.f. 

05.05.2000 to 31.05.2005 while working as Director of Census 

Operation, Tripura under the Ministry of Home Affairs of Govt. of 

India; and 

(ii) to direct the respondents to pay the Applicant salary in the 

scale of Rs.15,100-18,300/- for the period from 05.05.2000 till the 

date of his repatriation with arrear monetary benefits. 

2. 	The brief facts of the case are that the Applicant is an officer of 

Tripura Civil Service (TCS for short). He got promoted to the Grade-I post 

in TCS in 1998. The Government of India i.e. Respondent No. 4 (Director, 

Department of Personnel & Training  (DOPT) vide his letter dated 

05.05.1998 (Annexure-1) requested all State/UT Chief Secretaries including 

the Chief Secretary, Government of Tripura for sending a panel of names of 

1AS officers of the rank of Director/Deputy Secretary to Government of 

India for appointment on deputation basis to the post of Director of Census 

Operation (DCO) in different States/ Union Territories. For the said 

purpose the States and Union Territories were grouped into 2 different 

categories. The State of Tripura was in the second category along with other 

'~j awla~~ ,A 
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11 States/Union Territories.. As per the said DOPT letter dated 5-5-1998, 

the DCO posts in the second category are to be filled up on deputation basis 

from the IAS officers equal to'the rank of Deputy Secretary to the Govt. of 

India. The Government of Tripura in General Administration Department 

sought the willingness of various officers. TheGovernment of Tripura could 

not spare any LAS officer for the post of DCO. However, on 22.12.1999 the 

Applicant conveyed his willingness to the Govt. of Tripura to join as DCO, 

Tripura (Annexure—M. The same was forwarded by the Government of 

Tripura to the Government of India. The Appointments Committee of the 

Cabinet in the Government of India approved the proposal of the Registrar 

General and Census Commissioner of India for appointment of the 

Applicant to the post of DCO Tripura under the Ministry of Home Affairs on 

usual deputation terms for a period of 3 years. On 04.05.2000 Government 

of Tripura placed the services of the Applicant at the disposal of the 

Government of India for the said post (Annexure NP. The Applicant joined 

the post of DCO, Tripura on 05.05.2000 which was notified by the office of 

the Registrar General of India on 16.05.2000 (Annexure-VIII). After 

subsequent extension of the Applicant in the Central deputation as DCO, he 

reverted to the State Government on 31.05.2005. The Applicant has come to 

this Tribunal seeking direction to allow him the scale of pay of Rs.15,100- 

18,300/- as per terms and conditions of central deputation for holding the 

post of DCO Tripura with effect from 05.05.2000. 

3. We heard Mr M.Chanda, learned counsel appearing for the Applicant 

and Mr M.U.Abmed, learned Addl. C.G.S.0 for the Respondents. Both the 

counsels argued extensively citing different judicial Pronouncements and 
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defending their respective stand as indicated in the Original Application 

and the rejoinder Med by the Applicant and also in the written statement 

filed by the Respondents. We considered the same in the light of the facts of 

the case, the extant rules and instructions and the appropriate Judgements. 

4. The Applicant while working in the State Government, as on 4.5.2000 

was drawing basic pay of Rs. 12,800/-pbr month in the pay scale of Rs. 

12000-18000/-(Annexure-XDO. This is stated to be equivalent to the pay 

scale of Deputy Secretary to the Govt. of India. The Applicant sent a self 

serving option on his own voluntarily indicating that he opted for the post 

of DCQ, Tripura in the scale of pay of Rs.15,100-18,300/- as per terms and 

conditions of deputation for holding the post with effect from 05.05.2000. 

The learned counsel for the Applicant quoted Clause 4.1 on 'Exercise of 

option" to highlight that the Applicant is duty bound to exercise his option " 

to elect to draw either the pay of deputation/foreign service post or his basic 

pay in the parent cadre plus Deputation [Duty Allowance thereon plus 

personal pay, if any." We find that his option was not sought for nor was it 

mandatory in the circular issued to the State Government. The DOPT 

letter dated 5.5.1998 did not prescribe any specific pay scale for the post of 

DCO less to speak about the scale of pay of Rs.15,100-18,300/-. Further in 

the said option filed by the Applicant, he mentioned about his initial pay 

fixation "on the basis of the provisions of F.R.22 (1) (a) (1)." The application 

of F.R.22 (1) (a)(1) has relevance in the cases of the State Government 

servants appointed to "higher post" in Central Government and carrying 

"duties and responsibilities of greater importance than those attaching to 

the post held by him under State Government." The learned counsel for the 

I
In Ou&
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Applicant submitted that option to convey the willingness for a pay scale 

which is a part of the deputation norms and therefore the Applicant filed 

the same within the time schedule for the scale of pay Rs.15100-18300/-. 

The competent authority is the Government of India who has approved the 

appointment of the Applicant to the post of DCO and therefore the 

deputation of the Applicant should betreated as on the Central deputation 

and the Applicant is entitled to get the scale of pay under FR 22 W (a)(1). 

We consid6ried the averments of the Applicant and could not find any 

material in support that W the DCO post for Tripura was a "higher post" 

and (4) the Applicant was discharging "duties and responsibilities of greater 

importance than those attaching to the post held by him under State 

Government" 

5. 	The Applicant has -not only filed his option on' 30.05.2008 but also 

represented to Registrar General of India on 16.06.2000, 12.9.2000 and on 

few other occasions thereafter. The Respondent No.3 considered his 

representations and the said option and rejected twice (on 30.10.2000 and 

18.12.2000). The Applicant was informed on 30.10.2000 that grant of pay 

scale of Rs. 15100-18300 as DCO Tripura was not tenable and the 

Applicant was. entitled to get his pay drawn in the state plus deputation 

allowance at the rate of 5% of the pay he was drawing (Annexure-XM. The 

Office of the Registrar General of India in the letter dated 30t" October 2000 

informed the Applicant as under: 

cc 	
I am directed to refer to your letter No.A.19018/l/2000- 

Estt., dated the 12t'a Septen-~ber, 2000 on the subject mentioned 
above and to say that the post of Director of Census Operations 
does not carry any separate pay scale. The officers so appointed 
to the post of DCO in the States/Union Territories are continued 
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to draw their own pay scale which they had been drawing in the 
State before joining  as DCO. Besides, they are given central 
tenure deputation allowance in respect of officers of All India 
Services (IAS) and deputation (duty) allowance in terms of the 
Department of Personnel & Training, Government of India's 
O.M. No.2/29/91-Estt. (Pay-H) dated the 5th January, 1994 in 
respect of officers other than All India Services. 
2. 	In view of the above, it is regretted that the request for 
grant of pay scale of DCO is not tenable. However, Shri Nath is 
entitled for deputation (duty) allowance at the rate of 5% (if there 
is no change in the station or 10% if there is change in station) 
besides pay being drawn by him in the. State." 

6. Shri M. Chanda stated that some of the averments made in the OA 

had not been - controverted by the Respondents in the written statement. 

This means the Respondents have accepted the same. He cited the decision 

of Hon'ble Supreme Court in Smt Naseem Bano vs. State of UP and others 

(Civil Appeal No.1100 of 1985) reported in the AIR SC 1993 VOL-2 page 

2592. Hon'ble Apex Court decision was that "Since no dispute was raised on 

behalf of respondents Nos. 1 to 4 in their reply to the averments made by the 

appellant in the Writ petition that 40% of the total number of posts had not 

been filled by promotion in as much as the said averments had not been 

controverted the High Court should have proceeded on the basis that the 

said avernients had been admitted by respondents." The counsel for the 

Respondents strongly opposed Mr. Chanda's views and stated that main 

issue on pay scale demanded by the Applicant and the associated matters 

had been covered in the written statement filed by the Respondents. We 

find that the points not covered in the written statement of the 

Respondents, were clarified during the hearing. We have got views of the 

rival parties on all relevant counts in the case for our consideration. 

kk 
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The learned counsel for the Applicant quoted the decision of the 

Hon'ble Supreme Court in State of Mizoram & another vs. Mizoram 

Engineering Service Association and another, (2004) 6 SCC 218 that the 

service cannot be termed as unorganized merely because of the absence of 

recruitment rules for the service. The relevant portion of the Apex Court 

decision is reproduced below: 

"The main reason for clubbing Engineering service as an 
unorganized service in the State is absence of recruitment 
rules for the service. ,  Who is responsible for not framing 
the recruitment rules ? Are the members of Engineering 
Service responsible for it ? The answer is clearly "No". For 
failure of the State Government to frame recruitment 
rules and bring Engineering Service within the 
framework of organized service, the engineers cannot be 
made to suffer." 

We find the subject of the O-A is significantly different from the one 

dealt by Hon'ble Supreme Court of India. Recruitment Rules for the 

Directors of Census Operation drawn from IAS exist. The Applicant is an 

isolated case on central deputation from the State Civil Service which is 

governed by the DOPT OM No.2/29`/91-Estt(Pay-II) dated 5th January 1994 

applicable in respect of officers other than All India Services. The Applicant 

was paid his salary as per the said DOPT O.M. Therefore, the Apex Court 

decision in the aforesaid case between State of Mizoram & Others vs. 

Mizoram Engineering Service Association and another is not applicable in 

the present O.A. 

In support of the Applicant's claim to get the scale of pay which IAS 

officers in the rank of Director to Government of India used to get, the 

learned counsel for the Applicant cited the Hon'ble Jabalpur Bench of CAT 

decision in O.A.No. 198 of 2005, between Sita Ram Yadav and another vs 
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Union of India and others, X2006) 3 ATJ VOL.501. The Judgment was that 

"From these documents it is clear that all those persons who perform duties 

of Material Clerk should be entitled to get their post upgraded to that of 

Material Clerk by creating these posts in place of their existing posts, 

whether called as Store Chaser or by any other name." The cited ease was 

different from the issues involved in the present OA. 

The learned counsel for the Applicant also quoted the decision of 

Hon'ble Supreme Court of India in Civil Appeal Nos. 510 of 1995 MR.Gupta 

vs. Union of India & Ors (1995) 5 SCC 628) and highlighted that this 

Tribunal has the power to fix'pay of the Applicant though he has been 

reverted back to his parent service in Government of Tripura. The relevant 

portion of the decision is that "we are satisfied that the Tribunal has raised 

the real point and overlooked the crux of the matter. The appellanfs 

grievance that his pay fixation was not in accordance with the rules was the 

assertion of a continuing wrong against him which gave rise to a recurring 
I 

cause of action each time he was paid a salary which was not coniputed in 

accordance with the rules." In the present case, we are separately analyzing 

the rule position on the issues raised by the Applicant. 

The learned counsel for the Applicant also cited the decision of 

Madras Bench of CAT in K.S.Ranganathan vs. Union of India in No. 10 19 of 

1990, (1992 ATC Vol. 120 155) that even the fortuitous holder of a post, was 

entitled to the scale of pay attached to that post. We have analysed within 

to find that the DCO posted did not have any attached scale of pay. He also 

cited a decision of Hon'ble Supreme Court (R.L.Prasad vs. State of Bihar & 
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Ors. in Civil Appeal No.3961 of 1992 reported in (1994) 28 ATC 52) that it 

was not permissible for the State Government to decline to pay a teacher of 

a School taken over by the Government. He cited this as an analogy for the 

Applicant to have been working as the DCO ,  in the Government of India for 

which he was entitled to the pay admissible to the Director- to the 

Goverm-nent of India. The. learned counsel also quoted another judgment of 

Hon'ble Supreme Court (Union of India & Ors vs. A-K.Roy reported in 

(1986) SCC 675) that the Govermnent, servant once appointed would be 

governed by service rules and not by terms of contract of service. There was 

no separate service rule for the post of -Director of Census Operation. 

13. Learned counsel for the Respondents argued that the post of DCO ,  for 

the State of Tripura was created at the level of Deputy Secretary to the 

Government of India. No specific pay scale was prescribed for the post of 

Director of Census Operations. A State Civil Service Officer could not 

exercise his option for the pay scale of the Director to the government of 

India. Applicant's option was on his own. The Applicant is not a member of 

All India Service. Therefore his pay could not be regulated in terms of IAS 

-(Pay) Rules. The circular did not prescribe such'option. Hence the 

Respondents rightly rejected the Applicant's request. The Applicant was 

only left with the other choice i.e. deputation (duty) allowance of 5% or 10% 

as the case may be. Applicanfs ease was examined by the Respondents in 

consultation with the DOPT, which is the competent authority in the 

Matter of fixation of pay. It was also clearly mentioned in the appointment 

order that the Applicant's deputation was as per usual terms of deputation 

and at no point of time it was indicated that the post of DCO carried any 

CW 
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specific pay scale. As there is no specific pay scale prescribed for the post of 

Director he was paid admissible deputation allowance along with his pay in 

the scale of pay of his parent state cadre. His tenure was extended by the 

Appointment Committee of the Cabinet from 3 years to 5 years with the 

consent of his Cadre Controlling Authority. The learned counsel for the 

Respondents cited the, case law of 2008 (1) SCC 630, Union of India vs, 

Hiranmoy Sen & Ors., wherein the Honourable Supreme Court of India 

decided that the Court should not fix the pay scale of the officials. The 

decision of the Hon'ble Supreme Court of India rendered on October 12, 

2007 is quoted here: - 

"This Court in S C Chandra vs. State of Jharkhand (2007) 
8 SCC 279) has held that the Court cannot fix pay scale as 
that is the purely executive fimetion. In the aforesaid 
decision one of us (Markandey KatJu J) has discussed in 
detail the principle of equal pay for equal work and has 
observed that the said principle has been considerably 
watered down in recent decision of this Court and it is not 
applied unless there is a complete and wholesale identity 
between the two groups, and even there the matter 
should be sent for examination by an expert committee 
appointed by the Government instead of the Court itself 
granting the higher pay scale." 

14. While presenting the case the learned counsel for the Applicant, 

specifically drew our attention to the letter of the Registrar General F.No.A-

27011/13/2000 -Ad.II dated 01.08.2000 (Annexure-XI) His argument was 

that the enclosure of the said letter was a statement which indicated the 

scale of pay of the Director in the Ministry of Home Affairs as Rs.15100- 

18300/-. As such he stated that the pay scale. shown in the said letter which 

the applicant was legitimately entitled to draw in the DCO post. We find 

from the letter at Annexure-ICI that the subject matter of the letter calling 

I-L  - A 



for -  certain information about the DCO in an enclosed prescribed format to 

furnish to the Group of gecretaries on the issue of downsizing. The 

prescribed format was not found but a copy of the cadre under the control of 

Ministry of Home Affairs was enclosed to the Annexure-XI. The learned 

counsel could not clarify the doubtful position to us. However, we dealt the 

issue as was placed before us. The Applicant has indirectly brought in the 

principle of "equal pay for equal work" by cited statement as part of 

Annexure 3U. The Statement indicates that Director in MHA has been 

getting scale of pay at Rs.15100-18300/.The Applicanfs claim was that he 

was a Director of Census Operation under the Registrar General and 

Census Commissioner under the control of MHA. Hence, the Applicant 

claimed that he was entitled for the said scale. We have examined this 

issue. It is the administration to decide the question whether two posts 

which very often may appear to be the same or similar should carry equal 
6 

pay. The Applicant in the present case has equated his post as Director of 

Census Operation with the Director post in the Ministry of Home Affairs. 

Equal designation cannot be termed as equal work. Further, we find that 

the DOPT circular dated 05.05.1998 has grouped the DOC posts into 2 

groups of States. Tripura,comes under the 2nd group where DOC is to be in 

the grade of Deputy Secretary to Government of India. Respondents state 

that the Applicant was in that grade and as such was appointed with usual 

deputation terms. The Applicant was already drawing the Deputy Secretary 

Grade pay in the State. He was not in the scale of pay of the Director in the 

Ministry of Home Affairs, Government of India. The deputation allowance 

of 5% of the basic pay or Rs.500 which ever is less is the term applicable to 
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the Applicant. We find that the usual deputation term applicable in this 

case was the above terms. We, therefore, find that the principle of equal pay 

for equal work is not admissible for the Applicant in the present case. 

15. We have considered the rival submissions in the light of the facts 

presented before us on the only issue - whether the Applicant is entitled to 

draw the scale of pay of Rs.15, 100 - 18,300/- when he worked on central 

deputation as DCO for Tripura from 5.5.2000 to 31.5.2005. 

17. We sum up here our analysis and findings. (i) The Applicant belongs 

to Tripura Civil Service and does not belong to All India Service, more 

specifically the IAS. (h) Out of 2 groups of States / UTs, Tripura was in the 

2nd group. The first group had the DCO in the grade of Director/Deputy 

Secretary to Government of India, whereas in the second group of States 

DCO was only in the rank of Deputy Secretary to Government of India. OW 

Where no IAS officer was spared like in the State of Tripura, officers from 

the State Civil Services were taken on - deputation. 1-1is application 

forwarded by the Government of Tripura for consideration was approved by 

Government of India for central deputation.. (iv)The terms of deputation did 

not specify any scale of pay. On the other hand the usual terins of the 

deputation for the Applicant's said DCO post is to carry his own scale of pay 

admissible in the State plus the deputation (duty) allowance at the rate of 

5%. (y) The Applicant joined on deputation as DCO and was drawing the 

basic pay of Rs. 12800 and deputation allowance was allowed to him. (vi) We 

find that the Govt. of India has not sought for any option from the officials 

including the Applicant for getting a particular pay scale. The Applicant's 

salary as TCS officer in the State scale of pay was protected. (vii) Wehave 
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already dealt hereinbefore why the Director of Census Operation cannot be 

compared with the Director in the Ministry of Home Affairs. We, therefore, 

do not accept the plea~ of the Applicant to compare the scale of pay of 

Director of Census Operations with that of Director in the Ministry of Home 

Affairs. (viii) There was uniform procedure for all the DCOs and there was 

no discrimination for the Applicant. Ox) When the Applicant joined as DCO 

Tripura he was drawing Rs. 12800 per month in the scale of pay of 

Rs.12000- 400- 18000 though he demanded pay in the scale of Rs.15,100 - 

18,300/-. Demanded pay scale was not applicable to him. The Respondents 

have rightly and justly protected his pay as TCS Officer and granted 

admissible deputation allowance. 

18 	In the result, we, therefore find that the Applicant is not entitled to 

get his pay in the scale of pkv of Rs. 15, 100 - 18,300/- during the 

period/tenure of Central deputation as DCO of Tripura. In view of the 

discussions and observation, the O.A. being devoid of merits is, therefore, 

dismissed. No costs. 

A 
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LIST  OF  DATES 

14A13.10 	A 
,70- Applicant 7,vas jr-: 

	

.;_,V,a,U3r 	- A 	the appoirtted a., ASSUL Teacher b., 
Education Department under the (-;ovt- of 	xa. 

0 4 09f I %3~ Applikant joined -in Tripura CM], *Service (Tal;) as (",Irade-U officer 
an --'-  ubaeq̀uently promote& to th~e cadre of Grade-! in the vear 

05.015,1998- Dircctor, Covt. of India, D.O,P.T vide D.O. letter dated. 05,0 15,98 
requested Chief Secretary.' Govt. of Tripura for recommendation of 
some Inames of suitable and Willing officers for appointment as 
Director?  Census Op.  Aiatiom  on deputation basis. 

(.A""nncxLre- 11, Page- 21) 

27.06.1 1,198 - '%'-Jovt. of Tripura vide memorandum dated 27.1 11A.,98 forwarded copy 
of letter dated 05.05.98 to the a concerned. officers. 

(Amexur-c- L Page- 20) 

17-12,1999- Applica.-rit, was ask-ed to intimate 1 ts x, 1~ td 	ess 'by the Gencral 
Administration (P & T) Department. Govt. of Tiipwa. 

(A-7-nexure-M, pagc- 2-3) 

22.12.10/99- 6'sppIRcant co-mmimicatod 	for the post of Director, 
Census Operation, Tripura through proper channel. 

'Arknexure-IN~ page- 24) 

24-04.2 1000- %Govt. of India, D.O.P,T infonned. the GoIrt. of TijpLua that the 
Appointment Committee of the Cabinet-approv ed the p= 
the Re r;istrax Comm-] of J 	

posal of 
n -f r 	0im".M-Ont of the App"icarit as -o app 

Director~. Census Operation,. Tripura on deputation basis for a 
period of three Years ort usual deputation terms artd requested to 
release the applicant (Annexur.e- Y, Page- 26) 

04 . 0  -2000- Cov;-.. of Tnpuxa placed senrices of t c A pplicant at the disposal of 
the Govt. of'India forappoinbnent as DixectoT, Census Operations, 
Tnpuxa, (Annexure- VL page- 27) 

11 6,05-20010- Applicant was appointed as Dhrector of Census Operations, Tripura 
w-e.f 05.075.2000 on deputation basis for a period of 3 years. 

(  rt, An, ex-m7e-VU, page- 28) 
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A- Ij _-4. z  W  '1,.(  AU 	i-or I  mz. for fthe scale of ay of  R vp 
~ C. 	

I-C p U 	c tJ 
Ll 	ector of Census Operations, 1-5,11 0", M`0011- a.Qains-t tile ost of 1.)ir 

TT-.J -t,-'-u,:ra -as pu izual terims of 
,Annexure- !)K,,, Page-  34) 

15  016 A plicants 	td another appldcation; to the RegistraT C;cnc,ral of ttc 
fi fixation of pay in the scale of thile -post of Director of 

C c. r. s -a s Chp- c r a ti 0 D s. 	(An_-n.cxuTc--X page- _35) 

'8,2000- Pay scale,  foT the post of  D,  cc+ 	cj  ~_c  ly 	tr-  of Home- J., V 	 '. 1, f ;T MIr MO. 	C 
Affa]'Xs as shown in the chaxt is 1,&. 15J00-18 ~,'_1'()O/-. 

,ArjiCXLITC- XJT, Pa,,;(,,- 36) 
"I  rjQ 11rior, 	A ph-Car4- I /- -W g'L-M 	x1p 	t-d , repre, Ontab-OnS -Citffafing, his _,nTa3,Tr fOT 

fix-atiort 'his -a in the scale of Director. 
(A kAnnexure- XIq, Pa 'g-c- 38' 

_2 4 11. 0 ~21  0 001  - A. plication p 	Vas invited four ap-rom.-Iment to the post of IReg-ional 
census officer in the Grade of Dep -uty Directo.- on depUtation basi's 
n ffi. -- s'- a 1 C of  IRI 'S, 1, 0, 0 0 0 - -It 5' 2 0 0 1 	A nn. ex ur. 	p a 

'Despond-ent No, 3  informed the app.l.i.cant that grant of pay scale of 
"0 4  not tenable and the ap~ 	 L.UeLj;. 0 df:"Outa- tion _pfulca-rit-is en"Ll 	r 

a ll -Howance at the .-ate of 5 % of !&s present pay'.  dralem illn'. C-10 sca-le. 
Annexure- XJ V, pag e- 41) 

)A 	"71-Itl -S 	j 	,pphi-an' uDuat+ onc,  rewiesentation to the CIII-Jef SVv-'ta'-Y' 
Govi. of Tripura stating that .1 h- if is -Pav is not Exed in the scale o ~' 

theil- he 1111a's no oflhc-Tr '111temn iaviv~cl but tO sec'k his repa'ZI-M.A.-WI. 
to 11" pal~~Illt departuneiat. 	(Ann—~uxe-XN~, page- 42) 

06, 11 1 , ") OOCI 	A X-A-phcant Jr, buis DOX), IM-tte"t,  addressed to the Registrar Concra". of 
India, re-iterated his jaraye, 	I= r for.  giant of pay- scale and b-nefits of 
Dixer-tor to Him lie also appe:n-ded a cortup-aratuve cha ut s oj ,,r4_ng 
that in s i te off ; being Director, his total -pay comes to Rs. 16,416/- 
op-11T T"k b Ic 	C ;I, rer as thim, ,f, Regi nal ( -c  us 0 -ficer v;rorldn -'Mder hi-al 

'Rs. 10, 	i.e. Rs. 3~.927/- more than that of Ids. amounts to 	.343 
(Annmuc-I I V1, p ag, c - 

2 '3 P, 11.2000- 	A .i If the-. applicant, s 1"I"U'rector of -I'nsus Opexati.0  ,ns  
was --notilied in Glazette of India. 	(Annexure- VIII, Pagge- 29N 

12000- R,- ~ g iiis tr: -Lai Cencrad 04P 	d the applicant that vvhilc 
working as DUU, he would be entitled to coi nt-inue to draw his own 
pr ay sca pIu.'s dic-putabOR aKIO! a-ce of 5 % only-  and ]-Us requesf ft',7, 
'rant of Pal -s' Cale Of Ofi-ector cannot be acceded to. 

	

Ujc_XVTT 	.4  P71 1, pag'. 

Ad 1. 2, 2 0- 0 - Govt. n" '171-i-p-,rra, Departmer 	'o- 	m -I 	1 01: "ene- ' . 
and Training 	

, a #.I,.-; 	.  a_t A Mirdstrab na (perso tal 
) urged -upon the R.G.i., requesting him to take 

CCC.Sa.— actio n C; 	ty 	u t o,  vv ar d.  s fi x a t. 1, 	.0P 0 .,  PaY in respect of tl,,r-. applicant 
III die scale ofE s. 

i A lie XVILT, -page-- 48) 



K egistra, Uencral of Endia made som,  e appointments to the post of 
L/epaty Mirector of ce.nsus - eeration on deputation basis i I ' UP rt the  
scale of Rs. 10,000-15,200/- and  they have been given the scale 
attached to the post. of Dy. Director irrespe.-thme of their own. post 
and scale of pay', but the said bertefit is denied to the applicant, 

(Arinexure- XXII  page- 52) 
31-10.2001/10.12.2001- Applicant' submitted representations reiterating his 

pTaye.7r Iftar ganting Ihi -ri-i the. pay i-. the scale of Rs. 155, 1 00-1.9,300/_ a 	.1 	1 
and ffidng his pay as pox FR 22 (1) (a) (1), but to no result 

20.10,2003- Registrar General of India extended the tem of deputation of the 
6 .  f 111-.  05.(1 tt-)  VA . 1f)5 1 	- .0 ...a L 	1+ 	t4. 	(A-P.-rieX_UT,n-IITT AA 1,page- -54) gim 

31,08.2004- Applicant submitted another representation addressed to the 
'R, (-. P i 	. a 1 of T-ndia, pTay4ng foi -  19 J  . 	gant of the scale of Rs. 
15,100-18,3001/- i.e. the scale of Director. 

,AlLqexure- XXiII Senies, a- 55) p 0- 
033 . 1-1 1.2004- Applicant was directed to continue as Director of Census 

Operatiorts, Trup mra U f tuther orders. 
IV, Page- 60) (Armexure- XXI 

05. 1-1-04, 08-12.04, 18.01-.05- Applicant submitted representation& reitexating his 
prayers for grant of pay s'cales of the -post of Director, but to no J 	I 	- J 
result, 	(Annex_ure- XXIV Series) 

15.03-2005 ~ Registrar General of India  extended flic term of deputation of the 
aPPlicant upto 31-0113.05 or unti] further order wf~dchever is earlier. 

(Annexure- XXV' 51cries, page- 66) 
28.05.20055- Applicant was repatriated to his parent department, 

(Annexure- XXV Series, pagre- _67) 
25,08.2005- Ex-post-facto approval was accorded regular=g the. services of 

the app"fl-cain-t as 	Of  Census ('~-,eTatioiqs, T-HpL-Ia for 
period of 01.04,2005 to 31,05.2005. 

,Annexure- XXV Series, pa,---68) 
04.06,2005- Applicant joined as Additional Director. School Education -under 

the Govt. of Thpuza. (Annexu_re- XXV Series) 

A-u-plicant relies on  the  following  decisio  ,p  .s:  

CI) (19186) 1 SCC 675 Union of india & Ors. - Vs- Arun Kumar Roy. 
(J2 AfR 1'1993 SC 2592 Smt. 14aseem Bano Vs- State of UP and OTS, 

( 1-994) 28 A T,  C 52 (SC) Ram Lakhan * 21ra-sad -Vs- State of Bihar and Ors. 

(  1 
 5 - 	- 	

r, 
1999 ), 5  SCC 628 M.R. (CuPta -Vs- U0.1 & Ors. 

(2006,\ I A'r)T 3193 Sita  Ra-M  Yadav and am. lhs- U.O.T 8 om. 	- 
1996 (1) STAramfs Case Law Digest pagc ~- 386, S.S Pandit V. U.O.-I &- 015  qX_  - 

-6  (2 004) 6 SCC 218 State of Mizoram and another -Vs- Mizoram Engineering 
ic  Association.& 6)t-- ei--v i e 

rr 
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D-ireclor uncier Ule Gc)-%7[, 	Thpuxa are eiifflje_ ~j (0 CM1W die 	le Oi _11QS. I ay al  
141550-20,00,0/_ ~ 'u-1 thte instaint ,  citse, tktc- allpficapt -- '- 

	

hol('InP7 the Lit 	cd 
Ot "C"Mus operaffou, bu 	not bem" gT a n + t hl- 	U.d. 	tlhc pav 

s  ie 	13 	tile 	 0 	j_:  cil ol U e posi of - DCO or the p y -sude of ihe 'r,  si ' D re i r u-oder 
the (...;ovt of li  rip-ara  wjj~jcjj  is discriminatory ijn&vio]ujjjjve of tbe p incip - r 	les 

of the Orderdlated 28.11, 2002 is an-nexe 	eto  z,,s  A OPY 	 Q lier 	_n!jexuFe_ 
NA,  

4. 23 Ts 	appilcililt-  bartil-Ler beLs to cc- ais irdtial depul-itior, j~qjs  or  k, St&` 

m pd,  

to Idime bj7 Lf- 	 - 	

-.nr_.-r%nc Lite fesuoridents ort ltheu-  OiAl7 f, z1ft -3  511r 	IA SA 	lie' Ev -, I 
,,...,e instant c;f wo- but WiU, no  I ks 	consideratioii reg-eirclUng-i Ule Claims cAl the 

f 	*hi !;  -1  palf- 
MCI! was. unilAiOrAl, ij!.' i~r  #~% 7 

awalide. 

4,24A 	~1, 9 p;er UD OpIC-t ~j A ar  Vl 	_rj 4,11 " t-bu,  1pav- 
U il-PP. iRteLl OR depuiatiou re ~—,dlated 

of  upikin 
.4 ATtemplove appod .led or, depulat., e 	ion/forp;an -service m. av 

to draiv elithe Py in the scalo of de-utatio 

luPegolrig SCrv i ce 'post or his 	Hhe pari2nit calCilre 
Pius (hTutution (dut. 	 r u ta! y) 	ultereo"n plu!4 . 

if any"'. 

4 P-t-A 	i.lcz 

Cc-mPril?-tic-n. Of "FIRS,11",  Part- 1. Genelral 

-has tberefore laid dolvil bV tbe Col"t. ('vo) 
OML7V Aoul-4- -A-1- 

~f -ex, -wl-ddn 	Se M. Cut 	_Lv 	 4: 4:1- 

Histamit case. 



for -nerusid of Hon~ble Tribuilial as Annexur-g- XXIT111.) 

4.,','5 'li-tat the aovli,~ant has; been denied the pay scide of the pobt of Dire.,Aoic of 

Census operauons for llonjZ five 1rears inspRe of all efforts, aopeals and 

of hi ,, silouio- PrIn"! re" 	rn a e by 	alsplicant and inspite 

1- 	"- 	I 	'Con-kinuous IvIong an'.1 as r-er Lille higher re5ponaiibiUties. "- -uch it is a 

sett-led posidop. of law, aa fxesh cause ol action arose, m every' mondi widi 

Clip nm7ment (0i !01-trer S-c-aip or" na ~!-  to th ~~ armif'17RM 

On 

UT 	 O'L't 

e 
i'Dir Oralli of ille pa-v sca'le- of Diredor, the apph-cam iui, ~3 m'".urrei-3. heavv 

U cial loss. 'As sucb. find-;Jng no otlaer 	na-ve ;.-le 

hin- this- Ho lble T"r-ibu-ndl for -Protection of I'mc: I Ie proac. m5 	1-1 	 gititwi-te Tights 

~  Li it is a -fit case for the Hon'bl- 	C11 in 	 e Tcrilb-Lul I to interfere -writ'll ~nd lo -protect 

-'-- of -die appluicant dixecb~nsy- the -res-pondents to 17mult.  "ie 	nt  jI.elits and -4L Iteres 

4:h 0a "'Ixr-cr - -f  e f% - 
- 	

- -.- t--y  - - Of the post of Director of Census Operations .vifh, ; ,A]  

ilucqvmce.~ flnereto incluc'm'-ig the speciful duty &Uowance k"SDA) for th.-. 

veriod fxorn 05.05 ~ 21000 to 31,05 ~2005 1,17j " iffl.  CO-I.S _ IR 	 )e.nefj  S.  

4-427 "Inat Ila's app'n"Cativii fis mude "bonafide. md  for the. twutm ofju--tice. 

4il .h rounds for my"Iel"  (5)  ;-,1  2. 

L . I A-L 	-A -f 	1-1 - J ~ L 	L 
en 	L  U5--  -, teim-ts of "'Ic—'Utabion in UK; zl;"V.Ucalltl~ 	 Uutu 10 1.1te 	Lim 

011: tl,~ respoilden ,  communicalUon of oft 
, 

 eT daL.-d 24.04.2"UH-10 (Aumextue-

I 

.5.2 	For that. as per t1be "usual terms of deputc-ition." ets 4,4J. do-vvn twider U 

u 	 Ct iv-, the applU.I.-arut is mzititicd. to ek ,'-t an I d-wx tbe -av of 
I 

U_147L _ JJX -1 Re 	;E7 	3. 	C' w 	
. L 	

i-I 	r' - 	' - 	I denulador. oosl and his pay,  wo ' be " e i  as per ibe 
4 F-R -222  (1) (a) (1). The applicant elected for the Pay of the post of EAU-er -110 -r I 

I "'~ " W ~A 



V~~,  . 

-f C-mis-u- —uatior, 4 	.1 I..h ix the d.ceputation p 	I . he ost. w! ic . b i,,;  cntj 
I 

wider rulles. 

to dlavv 

5. 131 	For LlIaL. libe oosL o . f 'I --ec Lo 
. 
rs u-ndler 'he lyliiiisluy of Home AffaiE5 iz ~ RS. u 

10 to 18,3001- as notiied underli etter dated 01.08.2000 (Annexure-XI" 

r, 	As-such the post of Di ector ofce res,,- Af3lif Mrs ~k 

litider the Salue 1" 0". Lud'siry also carrle_! ~ Lite jcdle Ol r 	15, _Ll k 

alppdcarvt is entitiled to drai.%l. 

.5.4 	FOr that,  thle aP-JJCO.PA is entfled to. get. luis cacire paiv arid P.Ecwances et 

per Jbb Cen r 	department norms w.e,f. t-he dilte of lhis J-PplitatiOrk  M,  

temis of 1~ -p o vnzN 

5_5 	For that, -under Simliar Situation, the 	a-D*,n  _ersolls lvtklo -have bp-p---q 

lmder depatildon ft(.)M titit -,  '-wiviceti to Vne. pmt Of Dep 	of le 	Li a~,.. r..jj.,tub  

ciprisus overafion in the resporident departunent. liewe, bepri giart-ed the L 

1cre 	of the cile-p-litation poSt -,-it the sarne -has been denieci to the 

dFlPlic-ani'l which i-- duibluiminatory imd' viollutive of ene Artic" 	and 10.,  ul,  

ate 	ti t u.; ort olf iridia. 

For tivit, for a," die posts below the post of lXrector of census opkerations - 	il 	- 	1 	1. 

ip  the p6st of joi-int Dir 	-p-uty D-irectcar, As. ~tt. lrect et--, De, 	0 c Me 
are  L It 	WILL 

uch. -M PiRl pr dence eind fatness r%f ullie thdngc, 'j-Le -1 te A i 1  OUS Ol an d a s su 

DCC 	ividBl be iis shOUM fil flie .15a_nie lotter tiej 1.1,  

Lat. L. 'V 

5,7 	For that, when Ahme it, 5pfxific t~cdle of . Puy ri or all I'llie PC.'rib ill the ul 

de-partmerit, the Plea Off  the res-ponde.-i-tts -J,  iat rc- i7i 1-10 

Epecific Scaie for the post of DCO ithi jS the toV.-noCt i-n +'h- 

r- 
~a, 



4 

4 ., fide, flIeSal, unfa 4- ---t sustainable in lavv wnd. such 	malal 

I , , ii7 	, C 	r 	Iple 	- -L NY 	,Te o lie 	s of iiaw-ral iusUce. IiF tM IOM 	i 	 J 

exp 	Ix c miurtuxtica LiOn di. 1 Fut LlIdt" One res onderds- c1learl 	fessed ill Oft-d ! 	a ed 

he app ir 	of  tile el -O -Plicallt, is U6  Per 24.U-Z.2.010110 (Awlrl-,  Xur e - V 1117tat It- 	itment 

Of-It . 0 r C~ Me at no -oi- 	6,--w ibe ~ usil-A fuMn-S,  ONT 

on de-puLal,10- it ILItaIL 'lie pu L LA.-I.J UvtS nA varn--. afiv 

t -in ltlne hdeZarcl-VIe ,  Cam-lot be art 1SOLIted one irt a Ot cuc.. 	an"I'Cullar -pos 

11" IA746011f,  aII17" 	S('Alt,  and A amounts tO nus- nj 

of fads. 

--V~O has S-I-S~Dulderedt 41- 	ap 	 v 	I I For that Lxlr_ VJUIC-ant on ass-aw 	the 	es ol 

I of DCO Ibutt even unt of jodrit. 
p dp- . er  res onsiLiffities, i -t onIv for the post 

Registrar General as well and as such be 1p ~nifim;lfely 	d to ~igher 

wav scale. 

5.10 f4 or qat the applicant flizut madc,  confirtubus privers, represeruati.ons 

Cluring the e-nn"re period of his deputation for grant of 1-ds cadre pay for the 

ation whatsoever. 
-post-  ,)f 	"o-vt wilf,11 no consider 

ts j~ept Uie applicant eriga-ged for Wve -ei vs oil ILA For thal, uie r.spor,, tM 

n fo r the intt~rpsi or" wo-OKS 11 apputa-E-1--in on dleir n"All- 

1. 	 w 	p of Director 0" 'hjjyL  e  ', 	ue 	u! 	L tjf-je -,jafe 	-i if d pa%7 foCf the I  put-  tion post 	Re a~ 	I 

de 	Thpura hds PUrent cleparlanient Le Une post of,  Director wid r the ovl-. C,  f 

Deltai Is (if remiedies. exhaustedf. 

-ho Me de 	es-  that he has. ex-nausted. all t-he rem. ea.1jes —dar 

ava:dable to arild there is no other alternative ren-lecly than to file this 

ap7ph Cation, 

7. 	--not vreviouslv filed or  7endinm w1uh an-  Other CO-Lut. 



m 

+ 
hat lu,  had, not prm i  Usiv. filed _,mv 

~Ekdl before ariv Couxi or aiiv oiller AuU UO 	 11.0111Y 

or aliv othef &J'Ad'! of the Tribimal regarddrig ttie suL-4edi. ma " r of 11 	tie 	ill [S 

nor 	 T'l +444 " ,.I- C—if 4r. 

before any of ffieni. 

	

S. 	Relier  (61  Sou"ht ror; 

Under Lhe facl,6 and cifcwrisLances sil-altd above, the a#p 

	

L 	_ .pli 

prays that Your lLordsf-d -vs be pleased to admit this application, call for the 

records off flie case aiid issue nolace to the resp r,ondents to --'how cause as to 

ivltv the rellef(s) souglit fvr in Lliis applicadoti s lltallnoLbe granLeul and on 

perusal of the records andafter hearim-y  the varties on the cause or causes 

Lftat ma.v 'Lie S-11hovvii, be Plensect to grant t1he foiloltring reHefl,$): 

	

I 	That flne Hon'ble 'Ttilm j be pleaQed CU_ i 	IV the 'nil 	I to med,  the -respon-el-ent's to p- 

SC&M, 01 j-1.11 LVI of T.'_ jr-4 inn IQ , ,7?00 I 
Ito the app-h-cant for the per- 

ulle date Of 11,15 ri~.Pat-xiatilon WAlt aurrear mometaiv- I'venefits. 

	

8.2 	TIMIt the Hon" ie Triviairi.al be -please-1-1,  to,  decl,dre fl"idt Vile arl ,~.)dcmnt is. 

Pxitltled. to the scoalle of pay ol' 'As. 1-5,11  0O-JL 3, _'3~010 d-oring ffhe trm-u-f C- Of 15---  i  . 	I 	 lo,  

15.05. 1 	to  
,).q penov., iv.e. U 	-A 	31.05-20,35. hi 

Lhiector in the Census dermatment, Trftlula under the —o 

	

A- 	vt. of India, 

MArdis"ttv of Homme Affairs. 

Costs of Llie apolicatioll. 

8.4 	Any offier rellelf (s) to vvllic.11 Lhe ap 	-7  as the lionble plicant is entitleu 

Trihl mal Tmiv c,'pe-p 	ncl " 10 .-.j 	fij a 	-, ,.I 

T Interim ordeerprayed for. 

D'IM-irl. -  P"- mnc! of the appillicaltion, the appikarra praVs fo- th( ,  fojjo~ 
vad 

r efil e fs: - 

0 
\ 



--ted ti~at pe,  I.hat the —4~ -,Ijhi' S  --I ,-,14 ()_r  J,11 

Me noi be a bor -"o die rCSPORd RLS Ifor COLIS .  rillp JIIC  re-, reseniatio.ns of :10.1e 

anplicant. X 

.............................................. ......................... 

falliculanof ifie I.F.0 

i. P. 0 NIO. .2- ,6 q 3 19. 
H) 	Date of is:,!~-ue 2-.o ,6 
H 	L-suted, from., 	

oezc'j
~ 

1v) 	Pavable a t 	 U-&O,~,  

12. 	OLIstof enclosures: 
As 	1 1. giver. in h- bidox, 

i 

44- A,~ 



ERIFICAITION 

Tk' Shri -K--i6hma, Dlhari Nathl. SI/ c- Late IR%ash ilk, Y.Lollari 'Nath, acr A al- 516 
--ears, resident of 10, Debendra Deb Nath Road, P.C,. DI-tales-war, Agartaia, 
Dirst. West Tri-fnirj, 	—aj  ?iLm- 7,99CjPj7 	-lip 'Ov f  npli-r 	 —re 	verify 	at lie 
SIL- -ten- 

LAI 	 made :- Tlaxa&raymh L LV 	 6 lto 12 are truc, 	-kno -Arle-clIg'n 
and those mulde in rairagraph 5 are llu -  1-0 	ad-v ice and I lia-ve lal- 

1 sign thn vprification, On fl-d 	A-1 0  5 Ulve 	da, 	 2,00o.. 

0 

v4 



A NwEx Olze 
/%A 

01-' TRIPUM 
suRVJC).:,S I)M-)ARTNENT 

4 

Juno, 19011. 

!OitAA,JDUT-I 

Subject :- Appointment on ~ eputatit)n to the pnst of 
Director, Census operations. 

The undersigned is directed to forward herow.i.t.1i 

tho copy of'cuvernitinnt, of 1n(ILa, Deptt. of PVrO(-)"'nQl 

Trainin g, ; . Ministr- of Pt rsonnel, P.G. & Pensions, Morth 

	

c k 	Jew D01111 L).,0.1-10-6/3/913 - 1 , ;O( ~ IDI. 11 ) (3,3t.00 thcl 

1998 on the subject menti(-ned above and to request C111 

concerned Whether they are willing to be considereCA for 

appointmunt as Director, bonsus Operatinns in the 30 

Dil:ectd.rates on deputation and if so, the same may kindly 

be intimated'to thi-s Department at an early datn. 

	

T:nclo 	ks stated. 	S C 
Undor Secretary to Ll'w 
Government. of Tripura. 

Tu 

/T 
Cl. I 

1~ 
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1vTTT;T ;TTTTT 

cf-Inwol-ny Ur 'T 4'71;T"T~ DIRECTOR I)i w1m, -it Ov.-i-11-110001 
'11 7-LE. NO. 301 63J9 GOVERNMENT OF INDIA 

6EPARTMENT OF PERSONNEL ANDITFIAINING 
MINISTRY OF PERSONNEL. PunLIC GRIEVANCES 

AND PENSIONS 1tilT 
01 	

11L, 
NORTH BLOCK, NEW DEU41-110001 

r/O 	D.O. No. 6/3/98-EO(MM.Ij) 

	

I i!:-c E IV EDI-0.0 	 Dated: May 4, 1.998 

n A A , ! 	 9 "1 

	

I 	I ZY' I J 

The 	Registrar 	General 	& 	Conmij-, Commi ss i one r 	India has requested for a pnl-lel' o f 
- s Of IAS Officers of II&I'lle 	 the rank of Doput y  

	

Z:Z- 	Secretary/Di rector for appoii,ittilent oil dOPU ta t i on _,--, basis to the Posts of Director Census Ope ra t i' X~ 	 in the 30 Directorntes 	de,,.;t I i I i q 	wi th 	
Con 0:1 S 

C l 	Op(,  r a t i Oil ts 	n 	va I ,  i ou - 	-- 
Terri tor ies.. 	States and (it I I of I 

2- 0  f the 30 posts of Directol-s of Census operations 18 pos t s  in the 	followinq 0 	 eighteen States are r(-~ qu i r(!d to be fi110d by Selection grade 	officers 	of the 	ran k 	0 f.  Director/Deputy Secretary 
to the Government of I n d i a 

Ondhra Pradesh, Assam. Bihar. C;u . )at-,-t t .  
C~D 	Haryiriji , 	I i i 111',1 r. I 

1011 .  11 it I a ka Ki ~ i 11 I-Indhyll 	I , I , A<I ( , 
-ashtra , 01-issa, Punjab, 	

sll. 
Mallat 	 Raj as t I -jai, Tami I Nadu, Utt, 
'ind n 	

.11, Pradesh, West Bengal, 

	

cr) 	The remaining 1.2 posts 	i n 	the f ol JOIAling 1.2 Q0 	
rb 	

States/UTs 	al - e to b e 	-)y 	So I ec L i 011 filled 	L G, f - a <1 
I 
e/.Jun ior odmillistrative GI - zide. Off icers of the "4 

	

	 I o 3 eq On I t o 	the rank of Deptity Secretary tc) t., I , l c- !  Gove'rnment of India. 

0 r u n a"  c ha I Pradesh, 	Goa 	Mat) i pu r, Neglia I aya, 	Mizoram, fq,*.1gal ' 
T r i pu ra 	and, 	S i k k i 

and N;r-_I, . .11 1 	1 ~_" I mid.% 
chat 	 4 l'o.11dichov i  Y. 

3. 	1he CfUtieS aS, ,i,41 , C,d Lo tIle  
Director, CenSUS Ov)erations it _ jr l u(Ic 	

. po!:~ t  of  

fUnCtioi l i ll(. 1  ef f ec tj v(.. y  Is  1 	
111"till Lail) Ill( I 

r tmen ts 	 e-C. tors 	Heads 	of 
Governmell t 	

and Sen i or OifiCers of th e  S  t ~_, te  
and Utlion Territor-j es 	i I ., i  s t  t -. a L  i  

Qr -)J->0inted_ 	The Officers would have 
I- 
o of pt- Civem ability wi th adeqUn to 	di s tr i c t ".I din i ll i S. t ra L i v e 	(!xpel' i eticc% 

Y!--, i c'--1 I I y 	f  i t ~-ls the work 	i I I Vol V(".:.. and zill  -_Ic  t i v(~ 1,egi 	I  . 



A 

therel'ore. be gral:0111 it 
yotl 	 0 111 0. 	Of 
w 	n q I OS 	o f: f: i cers 	o r 	the 	r 111 . 1 k 	o r 

r e c L dr,l U.) e 1.) Ll I.: Y 	S v (-. r e t: a r y 	for the,  nbovn 	pof--. 
0!-, Lho ve(JuLt-villellt: 	o f 	L I lo 	0/0 	the 	Pe(l i !, 1 -. 1' it I 

I C,  I I'l L & C e I I !-" 1.1! ,; 	C,  o 1111 i I i ss i o I I e I 	S LI r Clel I t 	t: 	i 
1 ~ 0(100!Sted that 	L I w 	I) 1.111los 	1111.1 y 	1) 1 o as o 	I w 
recommen ded 	i 11111lec.1 i a te I y 	and 1111".0st by 	Mny 	29. 
1998 . 	whi ie recomille'llding llnfllw ~. , i t (111.1y IKI I -ICII y be 
0l-ISLJro( -.1 Lhat - the of f i C e rs a r e c I (-, ! a r F 1 0111 
v i g i 1 lin ce mi g I e at i d t I ic i r i n tog r i ty i s, ce r t 1 r i. ed - 
I t i s ,,11. c, o rC-,(.jLl(,.";tCd LI-11.1t. inrol - 11111tion in respect 
of: Lhe recomillellded 	o 1 ,  f i cc r S 	oil 	t 1) 	f o 11 o w.i I I g 
point---, may also be furnished alongwith: 

the experience of the officers 
concerned; 

tho Proc-ent post hold by thein at 
present: 

(C) 	thoir Pl*(, -.(:!Ilt 0111olummiLs; and 

any facts or civalification which would 
make the officol- p;j , j-t-icljIIrIv 
for tAIC. pw.-.L of DirecLor of CenSLIS 
Ope ra t i oi i 

Yours si in erely, 

(UPM- CHAWDHRY) 

Shri V- TLJI,.Isi 
Chief flecretary, 
Government of Tripura, 
A G A R ,r n t- o 



RI ,PU RA GOV] TM-41'T OF 
& T) DJ;:U)AI.'d"MLj4T 

NO.F.14(4)-GA/94.(L) 	Dated ? Agartala the 	119 139 

t 	Filling up of 'the 	t of Director 5  Census 
Subje 	 . pos 

Operations I ' Trip~ura. 

The undersigned is directed to request the Officers 

-to - intif-~Irate wIMUler they- 'are willing U-) be Cow'.11(lered 
concerned 

for..appointment to -the pos" of Director, Census Op ~rations, 

r 
Iripura under the Registrar General'of India, t-jinistnr of 

111ome Affairs on deputation basis.. The willingness may kindly 

be-communicated to this Department latest by -t.he ~gth December, 

7QOSiti -VCJV. 

a  ish'!( ,,  'air' l I 	—M 
Joint Secretary to the 
Government G f 'Tripura. 

TO  

;'7 



To 
The Joint Secrettirv. 
Gencral'Admintstrat i on' P & T) DepartmenL 
G  -nui-lent of Tripura, ow 
A gartala. 

y ru-~ 

Subject Filling tip of the post or Director. I, - 	 I 
Census Operationi-iEnLin 

Sir, 

0 	111 purstiance of votir letter, No.F'14(4)-Gi1v'94 .(L) dt. 17'
11 . 

i 	d I-)CC,gg I would like to convey my Nvilli"Blics"; to Dcc'99 received oil 22' 

consider my name 1or the post of Director, Census Operation, Tripura. 

'I'll' iS is fol-  iaVOLlf Of VOUr k1nd - inf6ni .iaUon .& necessary action .. 

Yours 1'~Idifullv'. 

K. D. NATH 
Joint Director of Survevs.& Land Records, 

Government  oflril)" U'. 



N o .F.I(PEFtS)-DLRS/I:STT/9 8/-LIL-
C-ovMWENT OF TRIPURA 

DII-',,EL;TORATE OF LA4D RFuojjDS & 

A' 
14 

Dated, Agl5rtala 

the9-? th-Dec,99. 

The Joint Secretaryp 
General AdmInistration(P L T)Dep2rtment, 
Government 0  f Tripura D  

Subject:- Filling up of the post of Director, 
ce as Us Oae  La-U 

Sir, 
o 

-I~ am -forwardina thu bere'With the. letter dated 

22.12.99 Submitted by 
Shri K.D.Nath,T.(;.S.Gr.I(J`eint Director) 

,S , f Surveys' & Land Records for 
f aveur of doing the needful, 

Yours faithfullyl 

K. P . GOS WMI 
Dir ~-', ctor, 

Land RecOr(4s & Settlement 
G2,ytmm(~ 	af T 	r;i 

Gepy to: - 

\,~
'Shri K.U.Nath,jejj)t Director,Surveyr,  & Land Records 
for information. 

4 



I I te tj ulo S ocrot, 

Otc. E~eptts- 

I , 0  
umtc(i ... 	(.,/:;/ ~J.o;(_- 

L- ---------- 
AG A It I. A I.,A 

TED 
NO. 	 NEW DE1,111, D\j ., 	AVRI .L 2 1 1, 2000 

-------------------- ------ ---------- 
------- ----------- 

T1 1 E A P P 0 1 NTH E N TS COMUTTEE OF THE CABINET HAS 
THE REGISTRAR 

APPROVED THE PROPOSAL OF THE brt,,icE OF 	
- CI-NStjS Col,IHISSIONER, INDIA FOR APPOINTHENT 01 ,  

GENERA .L' & 	
TCS TO TIM 1'0 "' ()17 

'"IMICTOR OF 
SHRI KRISHNADHAN N ATI I , 

PURA' UNDEIR THE" 0~ :,~ ISTIZY 01" 11"L  CENSUS UPE'RATIONS, T) I I 

AFFAIRS ON USUAL DEIPUTATION TERMS FOR AjPERIOD OF T1lRl_'E 

Y E"A 11 	FROH TI I E 	Of.' 111S TAKING OVER CHARGE OF '1111 ' 

POS'11SOR UNTIL 	ORDERS, WillICHEVER E V E NT TA K E S 

PLACE, EARIJEIZ( - 

HIS DUTIES 13 E RELIEVED or 
2. 	111IF OFFICEI HAY KINDLY 	

TA K F jil ,  I I 	N F W I III "VIAl MIT I MI!, 	TO rull 
SIINADIIAN NXI'll Is 

ASSIGiNHENT( - 	1)OS S11"' t  
If 

---------------------- 
Copy by post it) collfirmatioll.. 

V STA 13 L, I S I HENT 
GOVERNME'NT OF INDIA 

DFAIARTHENT Of-' PERSONN I'll, AND TT~AININC 

NE.W D11,111111 

'CIZE'TARY 
-GOV ERNH E'NT Of.' 'JAZIPURA 

A, 

0 9 MAY 2000 

J 

Vj  k)z I 	
I C/ 

(N V z, (
~ I

., I , 
(o.p. I 3UDIII RAJA) 

00VERNMENT OF 1NDIA kjIjI)I ,:It SECRE 

p 	 Director) - 
r 	ter office (Sint.. Rashini Vc 

cabiriet 
. 
Secretariat ( Sh - H - S . l'i"Itiltir, I)y. Secre tar ~') - 

o, rfice 	0 f 	tile 	Re g is L I-11 r 	GoIle I'll 1. 	& 	Cell!"m; 

colillnissiorier, Didia (Shri S-P- 	Sharma, Collsultallt) , 

2 - A , 	H a 11 .9 i 11  i ~f 11 	RORCI ,  Ne 14  ')ell" % 'j  - r  - t" 	
its 	10. L t-,e 1 ,  

No. 1 / 3 / 9 8 -Ad - I I I ( xx i v ) , (fit t..ed 2 5. 2. 2 000. 

The 	appo i it Lille It L 	
1A S 

ree- to r 	o f 	cellstis 	Operatiotis, Tripura 	Oil 	U .S11 
I foi- it perk)(I hwi lwf ~ ll 

l 
lipprove( 

 tilkilik,  over chiti , h!'c' 
Years from t. , he dilt.c of' hi!.1 

C4 tile 1)0!-%!.. 	fkjrt.l.; ~_-r order ,7;, 

take3 place earlier. 
I 	I 

o 	I, I mi ( 1 ,  1) 	t, 	c I ~ e t I 1 1 ,  Y 	o 	V () /I I 

(CH) /EO 	) /Guard Filc 

copy forwarded to o 

0YVL--- 
(O.p. IIIJI)IIIIZAJA) 

UNDER SEGRETARY 'FC) THE' (30\11;'IMIENT OF IND-1A 

t-7 j r) 
W 

vt1w 



Go 7j,17till . ij7jr or,  TRIPURA 
IRA A.ZaDISPRAT701-1 (P 	OifPA. 11T9i!11T 

Datedv Agartalao tAe 4th Nays,2000o',  

NONFICATION 

in: pursuanc'e Of- 
. 
Ooverwnen~ of Xnd,tas, Iftntbtry of 

Of the Rogtatrar. General# Xndtas Nezo Ilona,  Wfatrsv  
e t e r" 11.0 	

. 
d-rrj.(XXXV)',da'ta'd the 28th -Aprtlp, 

'4000v  the.Governor: ts:pleased to, - place ths, servtoes. of 

shrl 4rtahnadhan'llathv -  JICS: Grade4v Jotnt Dtreotor of Land 

Records & Settlement. (7ovarnment., of , Trtpura at vhc dtaposal 

of the Government of Indtafor app9tntment as Dtract .or* 

Census Operat'tons, ..;~rtpura under the Mtntatry of 11orza Affatrsm 

ofrtac of the ric9tot,rar General# Indta zolth t"'Irledtato ef~*Oct- 

j)y order of t7?n__Oovarnor# 

pt  

1J.K 4~.O~~Gu a 
under, ;')'ecratary to the 
Government of.i ,ripura 

Copy to 
I* , , Chtef .6ecrctarys. 2r t pu ra,, Agartala. 
2* PrtnotrAl SecretarU to Goventors, 2'r, tpura#3ajbhavan#A9artala 

artalas Secretary. to ChtCf gintaters  Trtpur,a* Ag 
' Offtces of all 9tntaterat Trtpurap Aoartala., 
All Prtincipal 56cretarteolc;onnts$tC'6 ~ rslScdretartec#Trtpura * 

tcer 	SecretarV& Govt* Of on t Of 6* i~stabltehn 	f 
-2 Fratntng* Iforth Dlockv India, ~;epartnent of personnel 

Hew Dclht — 1100019 
7 0 ~ Co7zau lta rit s  Govt. of India, Ministry of flone Affairs* 

catatrar General, iridia g  21A L'anaM.e7h t cc of the it 
Roads  1jew Delht — to 	

2'rtpuraa A-artalao a* Director,, Ocnaua Operatton 
9. ptrcct6r, Land J?ccords (1, actticricnt, Tripura, Aoartcla 

4rtshnadhan lVathi. wttiz request to htndly releace Ohrt 
1CO" Gr-1 to talfe up 11ts new Asot9nr,., cnt ao _)trectors 
conau,% L  Operattoass Trtmra by 4th Mayi. 2000* 

100 1. [a n aj 
C  r# Govt. Presev ~ ,gartala for pzzbl tcat tone 

110 Treaov-ry Offtcer, Agartalas. yest I , T , tpurae 
124 Acco.untant Cloneral (/ (,r H),,  D*tP.11-0, Aonistala. 
15, Ttnance j,ptt,(,~ ,sttar.),ctut2 ,,~,, cctt-ATrtpura- 

alirt 	flath, TO" Gr-1, dotnt Dtrector of Land 4. 	 .A 

/I 	
';*1, ec OtdO ~ ~;ettlemcnt, Tripura# .,, Vartala- 

1g, Personal _rticj4;uard file* 

the 

~Lz  
j3.)i 	oupta 

Under sccrctaril to 
GCOCY111r,wnt cLf i'rip , 0  " , , 0 6 

6 
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V 21.q- W-iftff ~)z-, 94 f~—"41 i 10 0 11 
OFFICE OF THE-REGISTRAR GENERAL, INDIA 

	

(Govern 	'bine A f rairs) inent ofIndia, Millish'j ,  of 11 
2.A MANSINGH ROAD, NEW DEL HI 110 Oil 

	

Re..f. NO.* l/3/98_Ad.I1I(XXIV) 	 Date: 16.5..2000. 

/C 

NOTIFICATION 

The . President, is. pleased 'to appoint 	Nath a TCS 
.officer as Director of 

. 
Census ,. Operations, Tripura with. effect from 5.5.2000(FN) 

on Central Deputation for a period of 3(three) years that is upto - 4.5.2003 or 
until further orders, whichever is earlier. 

V_ . 	. The Headquarters of -Shri Krishnadhan Nath will be at Agartala. 

0 

C14 

'To 
0 

The Managet 
Government 'of India Press, 
Faraidabad(Haryana) 

o. -1/3/98-Ad-I.II(XXIV) 

-Sh. Krishnadhan Nath, Director of Census -Operations/ Tripura. 
-All .  DirectQrates 'of Census' Operations. 
The 'Chief Secretary, Government of Tripura Agartala with the request that 
the Service. book and LRC of Shri Krishnadhan Nath may be sent to this 
office at the earliest.. 

^ The Accountant General' (A&E) Tripura /' Agaftala 
5.. 'The Pay & Accounts Officer(Census), AGCW&M Building, Now M-111i. 

SISh. D.K'. Maini/G.$udershan t  Ad.111 Section'. 
PS to . RGi. 
Order file. 

BANIIA)- 
R  STR47*  EGI 	R GENERALIAND 

CENSUS COMMISSIONER OF INDIA 
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-Scc( 10 A 1  ( 11 ) 

HORITY PUBLISEIED ,BY AUX 

2001 0 /, apyuTm 9, 1922 
It 7811 	 . E It 30'20 oo/AGRAIlAYANA 9,  1922 
No. 7811 	NE NV DE Lil l, 'I'll URSDAV, NOVEMB 	I 	— 

2 	2000 .  3 

4M 4 
-9 ITPI,.1,948 (1948 :TT7~ffi~ , 

	

Aff.107100—WiTIUM' fqf 	 Vwq 2001 ZA,  !EKT 
N4TI Wl~ls 

zrA -q-,l -q-,Rp,1 Tq -P -un i  * ~q~ ,A fm 	Tu.ni qi -T4.  f)~IPT 

j .... .... 	

00) 1 ,  1 9/33/99 

lit 
E AFFAIRS.-i'' :  )INIINIS ~FRYOFfIOM 

Office of the Registrar. General, India 

N&IFICATIONI 

	

e 	-23id'NovcniUn' .!~0q.0 w beild * . tlie 
4 of the Census Act, 1 ~48 

cxer~ise of die powers conferred b~:~ub-kctioii (1) of Sectiq!1:' . 

i`officerbfthe. 
(37 . :of,'1948), ~ 

tile. Ccntntl Goyernment.tieteby pppohits,8hri':SK-. ~ BiswasI ki. 
'sd,dietaki go 	 "I" Oshtm, 

Se~vic­I­(Mjj :qo),jist1ieDircc(orofCensi 
. 
is Oper~iiolls, to SUPPrvi 	

f cejjsjjjwidiin .tlie81n(eofM, Rr ,  

for dic 200 1 ccilsus. -CD (CEN)J ,  INo. 9/33/99 

J.K. BANTHIA, Registrar.Gencral:wid 
Ccilsils  Commissioi icr. India 

.12.15 (11/2()()U 



1PART11 —SPW. 30 1 )~— 
THE- GAt[3-r',h-`Qj INDIA: EIXIRAOI.WINM ~Y 

-71 	 "T- 

7~ rU711, 23 -,rqM, .2000 

1072(3T)-:-,~ZM 
I 	

alFqFTPM, -1948 (1948 M, 'IFIVAT, 37) -Ml MM 4 Wil -4qtlRl 0 M11  9'~~l 	Al zm 	k t -1 III 

~ -tj6yt), 1  .31 j )4-, 	T) ,UjilPiTt qi -111116 ~n llwl 	2001 	1 1  
ilq wilm. 	vl! RM 

I 
'nil 1117 	-q- 	' Im  .4 'MIT 0191* Tj 

[1i .9/3. 	09)] 

NOTIFICATION 

Nct;v Delhi, the 23rd November, 2000 

conrcrred by Sub-siaclioll (I )or 

	

S,J). J072(I-P).—hi exercise Oft-11 C PONvers ' 	
Sec(Ion 4 0 1,  tile Cciistis.Acl. 1949 

Cl -cG y.jI)j)o i ll ts  Si lli Me tollgillerell, .111 OFficcr of tile Indian Ad III i ilistrative 
(17 of 1948), (lie Ccidnil Ciomimiclit. 

11 Ils, to stipervise tile taking of cellsilS Nvilhill ( Ile SWIC Of 
Service (NL SCS : go), as MeDirector of Census Operatio 

N- agalmid, for tile 2 . 00 1. ccilsits. 	
INo. 9/33/99-Cil) (CEN)j 

Cclislis Commissivilcl. 1101:1. 

a0lip--if 

-;Ii%  fqFF,-J1, 23 -4q'T;R, 2000 

-mr 	 -q--  - -qu-11 M,  
_CTIT.311'. 1073( aT)--!MTTqr-V , qr-~Mq, 1948 ( 1948 M,  74LYliT, 37 ) Wil M0 4 T4 TqtMl ( 1  ) MTI , '1 17  41F  

	

Trm 	A 2001 
I'M M,~p wuh ~

MM- 	86 
4 

[7. 9/33/99 ---7-11- -91- ( ) ;0 1 

p,IT 4jr 

NO- 1 - 11FICA110N 

N'eNy Delhi, tile 231d Novesllber, 2000 
ji le 	A 1, J!mg 

SM. 1073(1?,).— Ill C.Xcrcisc Of "Ic Po%vci s cmil-crt- cd by Slib-sectim ,  (1) of  S ecl i oll  4 (1 	(: 

ov rnmunt I'mcbY - 1 1 1 POilits S1 
11-i p . (,j.  1 , 11117. i llg , lit 01ficer of th ~ Indion Admilliell0fiVe-

(.17 of 1948), tile Ce"IlAl (" - c 0 pervise (lie Wkingof celistis Withill tile S1:11C ol'Sikkim, 

Service (KL : 86), ,is the Director of CclISIIs OPM111 6011 s ,  I si t  

for (lie 2001 cellsills. 	 -CD (CF N)l lNo. 9/131'") 

J.K. BANTIIIA. RegisliIii 
Censlis Commissioncl. Illdi, 

	

-qj 	23 .71—FITW, 2000 

,31Ft.jr-.171rl, 1948 (1918 M., TiMiM, 37) -Q. 11111 4 771 ,  73'1 111 0 
-1T;T. alt. 1,711( 	 -9 -9m -0, 119ju 11 -171 11 7oo 1 :11 

Tu -,!I lnw-~;m PI ,  I QW. nl  1) 711 u 	
-,17M"F" -ITITZI 'HIP"I'n q0 iri f—m 



vuo -mvtm r4 3i ~i ~ n tirm 

NOTIFICATION 

New DOW, the 23rd Novembu, 200o 

0 Z1074(if),hi cxcrcis.0 ~01` fliep.owus colihircilby Silb-sectioi it (1) ii~ Seclimi 4 of lite Censtis Act,'l 9 ,18 
!001 	(3 7 11 f 194 H)~ I li, ~,  Celt I r;j I (is ov61.1 11 it dil t h crcbY appo i i i (s Sit ri K risl madl ia it Nalb, a it Ol'lj cer () r 111 C 'I' l -i 1) 111-,, ( 1,  i v  i I S ery  i cc  

(FCS : Grade- 1), as (I i c D i re'cl or of Census Ope 11 H oils, to si ip civ i se th e I A i ng o fcciist is w i I it i 11 	'lie ofTriptim, For i 	die 2001 cei,isits. 	
die S1 ,  

INo. 9 /33/99-CD (CEN I 

J.K ~ BANTHIA, Registrar Gcneral an'd 

Cmist's Coll ,  missioner, India 

alf" 

23 14mR, 2000 

W. alf. 107s( 	~qWffqq, 1 948 (1948 M O'Y4hi 37) Ift MIT 4 	-,Tq"M (11 ) 
V. *;~ -4 TR-q;g t~,F~FRl ai 1Fjj-4vj V~, T ftfNn *m-  CONFITT) '47  affiFFIft 4t I'VOT. flv-wt 

2001 'qft T;TW,  a 'q;H M, '44A Mm %T~ k,  ffi,  

9/33/99 -4, ~1. ~):J) 

wim 3mil -41ftm, knm T4r-IIDIT~TT AT 

NOTIFICATION 

New Delld, flic 23rd Nomnber" .2000 

S.O. 1075(E).—Iii exercise of the powers coiifClTcd by Sub-sect-ion (1) ofScction 4 of the Cciisus Act, 1948 
(37 of 1948), die Central Gov6nunbnt hereby appoints Sliri.N,K. Laskar, att Officer of lite Anjimchal Pradull Civil 
Set-vice (APCS), is flic Director of Census Operations, to supprvise die Liking or mistis within lite Stale of Aniflachal 
Pradesh, for die 2001 census. 

jNo. 9/33/99-CD (CEN)I 

J K. IIANTMA, Regisw it ,  Geii or;il ~m(l 

Censits Commissioner, hidia 

23 -T-4tqT, 2000 

7p. am 1076( 3T 	407TWI, 1948 (1948 W -413?ft 37) zrl T11TT 4 	-614M 1 -6RI 7i~~ 7114,ml -T1  

W401 TO P, Wq R(7 ,R TT76M 'Wh Wm-  A-qT 	91 '3TNWRI $91 AA. %mumuff zb) f#I.Tq V'm -4 
2001 z1ft Wff"T _k VIM M, _Tl~" _mo ftll~ -UMUTT W4 f Thl -41- 	'R PTITT'l 7ml ~ I 

I li. 9/3_1/9941.7il. 01) 1 

	

wr;~i Tm -,m am, -qm( 	4 ~ RF,~I-,dTT 04T 

No'nFICATION 

ember, 2000 New Dcllii, the 23rd Nov 

S.O. 1076(Ei).--hi exemise of' 01C powers colffel -red by Sub-secdoii (1) ol'Sec(loii ,l ol'the Cenmis Act, 1 0118 
(37 of 1948). (lie Gemril Governindtit. herebvappolnis Shri P.K. Bliatlacharice, an Officer orthe lildinii Administra-
live Service (AGMU:91), as (lit Director of Cuisus Operalions, to supervise lite inking of mislis within file S -Inic of 
Mizoram, for the 2001 ceimis. 

INo. 9/33/9941) (C1 , M)l 

14'_ IIA10111A, Rej ~ knm I it-m-wi itod 



TIT, Of'-  INDIA E 	DINARY 

	

-f)-m- GAZE 	ZXTRAOR 	 ll—svc. 3(ii) 

23 --MrqT, 2000 

mu ~'Iu mm *F mil W 

	

34F 	-41, VM 4 A q 	(1) c7i.-YT. 1077(3T).— I'll IMIl , 	
1948 (1148 W 40iW 37) 

TRO T& V, 	T v rrTu :,q 10-4 3r wf m- J~M (V, -4. 	9 4 	31 14ZRO V - VR U -q1 WM T ~' OTn" F! '3  il I hT) 1q R wl 

&Inv- * IM441 -4 2001 	mt 11 ,PI,  ir, V)j~ z in TWlm TO ftM 11TIM -1 1 W4 	- 'qr,  m fiTT In T  In -III t I 
[R 9/33/99-TTI.Zi. (M) 

Wm 

77PT.:u "m~ 

NOTIFICATION 
New Delhi, (lie 23rd November, 2000 

S.O. J07.7(E).—ln exercise of the powers Conferred by Sub-scOon (1) orScctioii 4 of tile 
Clansiv; Act. 19 ,19 

(37 of 1948), file Central Gover'J"lent licrcbv appoims Dr. Sharal, Chattlian, in Offic ~nl-  or tile Indian Admit6strative 

Service (AGMU:94). as file DiecctOr of Ccristis Operadons, I 
to stipervisP die taking of census Nvidlin tile Ulli

.
0 11  

Tcrjitory of. Anda lman and Nicobar Islands, for die 2001 census.. 
lNo. 9/33/99-CD (CEN)j' 

-ar 6 	and K. BANTHIA, Rcgim 	encial 

ceilstis Commissioner' India 

-14 fr,-tTft, 23 	2000 , 

-tT;T. an. 1078( al —q7TM--U ajj~4fl", 1948 (1948 W OWNi-37), -4-1 M-0 4 Til -,MM (1) AM -qvu -0TkliY M, 

	

TfTftq  , 	 rd F~ 	aq jq V;TqA3[ -4 q ~qljq -j  ft 	: 84) 	z 

2001 WTPiRl 	W -qO '  TO 	W' f  
[Ti: 9/33/99 I.Zl- 07 

NO'FIFICATION 
New Delhi, the 23rd November, 2000 

I 	c'fion 4 of the Ceiistis Act. 1948 
S.O. I 078(E).—Ill ex,crcise of .  tile powers conferred 

by Sub-sectim (1) of s 

(37 
of 1948), tile Ceii(ral Golverninent hercby -ippoin(s Sliri R.K. -Vernm, :in Orf*ic:r of tile Indian Administrative 

aking if census Will'ill tile U'litt" Te"11-  
Semice (AGMLJ:W, is tile Director of Census Opci-atiol - is, 

losupervise Ote t, 

	

(or),  of Lakshadwcep, for the 2001 census. 	
[No. 9/33/99-CD (CEN)l 

JX DANTHIA, Registiat' Gencial mid 
Cc l islis Commissioner, hidia 

23 71MM, 2000 

ajFqft", 1948' (1948 W,  AMi-W 37) 	 r Ti 
-T,T. 31T. `IQ7900- -j~ 

1A  

ff~VM lqq -q~ flip -q~) j 
2001 Ti., 9/33/99 	Ol) 

-q]Tkl ti -qT'1Th- ~7TT '4T 

NOTIFICATION 

New I)elifl. tile 231 -d N o vembet, 2000 

Sm. 109(j~ ).—Ill exercise OF tile powers conferred 
by ~ub-sectiorl (1) ol'S ~tion 4 of the Ceimis Act, 1948 

(37 of 1949) ~ 
tile Cmitral (;overmnent lie 

I rcbylpl)o i llts  Si ll-i s .  Mentachandran . :11 ,  Win-  of 1.1 1 16 
Indian Adminklmlivc 

Sc l- ~ , jcc (AGN . 1lJ:Y,4)- Ps the 11  Of Cell 
. sits Operations, to sitpervisc 111c lald'W Of 

clis"S whilill tile I hlioll 

	

lory.ol"'Polidiciletry. lot lite 2001 census. 	
INo. 

13ANI-11A. Regi., 11 -:11 (4-m-1:11 :111d 
Comillksimicl, 111dio 



33 e--  . 

-qMA"JR-3Pi qT1 WMI—m 
1 111 -a mtrivi, 119 "im-MI, 2%f 111 1-1141e, 1);U, --14 1~ —VA I 10 0 11 

OFFIcr-- Jar- T171E REGISTRAR GtNERAL, INDIA 
(Gtivernmerit (if Indhi, Mhifsivy for nome mywrs) 

2A MANSINGUI R0AD r .NEVV DELI-11 - 110 Oil 

. ev 
6.0%- 

Rel. No.: 	9/3. 3/99-dD(CE'N) 
	

Date: 	7. 12.2000 

0 

C~ 

-14-4  

0 
V 

~U 

To 

The Directore of Cen ' spa 
i 
 pet" - 

Maharashtra, Magal-and;,'.$Ikkim, Xr-rpurn, 
Arunachal 	Pradesh,' 	Mizoram, 	A&N 	I slands, 
Uiksh 

. 
adweep and Pondic.lierry 

Subjecti, No6fication 	No. 	0. 	ioii(r) 	an t ed 	2 31-0 

November, 2 00 .0 .-Forward InFr C) f 

S i r 

I am' directed to i 
. 
3end herewith a copy of the 

N o tification No.SO1071(E) dated: 23rd November, 2 U 0 0 

r e g,a rding ..appointment of ,  Dire6t.ors of Census Operatiol)s 

isaved by 'the Central Government 'under sub-sectiot)(1) of 

Sedt.Lon .4 of . -,the iC6naus' .- Att, 1948.(37 o f 1,948) for favoui. 

of' your 'ki nd i n f o rma t i o n 

Yours faithfull-Y ,  

(S.P. Shni-111a) 
Consultant 
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FORM OF  OPTION 

1, SHRI ~
.
KRIS.HNADHAN NATH, TCS GR.I, Director Census 

Operations, Tripura, -under the control of Registrar General, Government of 
of ay of India, Ministry of Home Affairs do hereby -elect for the scale 	p 

Mrs per usual terms and conditions of deputation for 
w 
 holding the post w.e.f. 5"' May 2000 vide order No.1/3/98-,Ad.11l(XXIV) 

dated 16.5.2000 on 30.5.2000. 

Initially my. pay may be fixed on the basis of the provisions of 

F.R.22(l)(a)(1).,  

2. 	The option hereby exercised is final. 

Date : 30"' May, 2000. 
Place. : Agartala'. 

Krislinadliaii Natli) 
Director Census Operations 

Tripura 



I 

A.19018/l/2000-Estt. 
Government of India 

Ministry of Home Affairs 
Directorate of Census Operations,Tripura. 

14/1,Krishnanagar, Agartala. 
Dated,16.6.2000 

To 
The Regsitrar General & Census Commissioner, India 
Kotah House 
2-A, Mansingh Road 
New Delhi --110011. 

Subject: Fixation of Pay of K.D.Nath Director of Census Operations,Tripura 

Sir, 
I halve the honour to infurm you that I assumed as Director of Census 

Operations, Tripura on 5.5.2000 (fore-noon) and accordingly I received 

appointment from your end vide letter No.1/3/98Ad.111(XX1V) dated 16.5.2000. 

Now I fi,ke to request I  you  to fix my pay in the scale of Director of Census 

Operations and simultaneously I do hereby exercise my option for the scale of 
Director of Census opera'tions as per provision. 

This isfor favour of your kind information and early necessary action. 

Yours faithfully, 

(K4.V.AJTkH)t"  
Director of Census Operations, Tripura. 

Copy to: 
The Secretary, General Administration (P & T)Deptt., Government of 

Tripura,Gur,khabasti, Agart'ala, for favour of his kind information only. 
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PIT U 4i Tli~-IFVJTT~R -T)l Tw ~m 
M 	 zQ 110 011 

TRAR GENERAL, INDIA F F.I. C E* 	T HE R E G S 
fS 19fil ! 

vilvollmax4m 	(Govermijent ol'i'lidia, Alinistr~v of Home Alhiinv) 
2A MANSINGH, ROADr  NEW DELHI 110 011 

Ref. No.: 	 Date: 

F,.No.A-2701 1113/ZOOO-Ad. 1.1 
Date: 01.08.2000 

To 
r4  

Z4  

As 1) er ~ Es t enclosed 

Sub: D )owasizing of the 	vp the Group of S'ecretaries for 

Sir, 

I am & -octed to tefcr this office lct(er of even mniibcr dmcd 10.05.2000 on tho 
a0ovc Ine.11(ioned. subject and to say that the inforniation may ploase be swit in respect of 
your DCO in llie prcscribed probomm (copy qnclosed) 

Ihs ,  may please be considered MOST IMMEDIATE  and  reply sent by SPEED 
POSTIFXX. 

above End As, 

'Yours fkithfufly, 

L 'X-4~ 
(S.C. SEHGAL) 

DEPUTY DIRECTOR,-% 
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No. A.19018/l/2000-ESLI; 
Government of India 

Ministry of Home Affairs 
Directorate of Census Operations, Tripura. 

14/1, Yrislinanagar,.Agartala. 
Dated, 12' h  September,2000 

To 
The Registrar Gwicral., India, 
JWah House Annexe, 
~/A, Mansingh Road, 
New Dellii-110011. 

Subject: Fixation of pay of Sri K.D.Nath, Director of census Operations, Tripura. 

Sir, 
With due regard i 

1 
 n pursuance of lily letter even number dated 16.6.2000 1 would 

like to request you to kindly fix up lily p a y ill tile scale . of Director at tile earliest so that I 

gan enjoy the benefit of tho P'ost ,already holding after receiving tile order of appointment 

yide No. 1/3/98 -Ad.11l(XIV) dated 16.5.2000. 

I am also infoli -ned -by the Government of Tripura that lily Service Book etc. 

already been sent to your end. 

Tliis ~ is for favourof your kind information and necessary action. 

Yours faithfully, 

Director of CeDsus Operations, Tripura. 



(K -MTTUTqT 
m :CENSUS 

D 

PEOPLE ORIENTEO., 

A 
#0 	 -'T 3R - ~ RRV' 

No. A. 110 	2-1 9q 	Phone 22-2225 
Fox-0381 , 222225 

GOVERNMENT OF INDIA 	E-mail dco @ tsu. trp. nic. in 

MINISTRY OF HOME AFFAIRS/GRIFI MANTRALAYA 

WMlffzr f;TkqTq,-  \73"OTRT qijzi, P;[STT 
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, TRIPURA 

14/1, TiGumr-<, Krishnanagar 

3TTT_~ff W 	A 
Agartala, the 

VACANCY CIRCULA 

.Sub :- Filling up of one post of Regional Census Officer(Depu.ty Director) on transfor on 
deputation basis in the Directorate of Census Operations, Tripura. 

I 

Application is invited for filling up-of 1 (one) post of Regional Census Officer ( 

Group 'A' Gazetted.) in,th6 pay scale of Rs.10,000-15,200/- for a period upto 31 August 

2001 on transfer on de utation basis for the office of the Director, Census Operations, p 
Tripura, Agartala fropi the officers of the Central .  Government/State Government 
. preferably from the State Civil Service officers having following qualifications 

Holding analogous post or with five years service in posts 
carrying the pay scale of Rs.8,000-13,500/- or equivalent or with 8 
(eight) years of service in the posts carrying pay s . 

cale of Rs.6,500- 

10,500/- or equivalent. 

Possessing experience of administration and accounts matters or 
of field surveys and tabulation of statistical data. 

i 

2. 	Applicatio,n.in 
. 
,duplicate in the enclosed forniat may be sent to this office through 

proper channel along with attested photo copies of the last 5 (five) years ACRs, Integrity 

Certificate and Vi 
I 
 gilance clearance so as to reaWi this office by 15 

th  November 2000'. 

Va+'W1 
K. D. Nath 
-Director ' 

... C0111d. 



2 Page 
'A 

Dated 24 October 20000 
No.A.1 1013/l/90-Estt. 

copy forwarded for information and necessary action to 

The Chief Secretary, Government of Tripura, Agartala. 
'The Commissioner, Statistics, Govt.of Tripura., Agattala. 

't ripura, Agartala. The Secretary, GA(P&T) Department, Government of 7 
erninent offices located at Agartala. All Head,s of.Central Gov 

All DMs &,Collector 
.6. 	All DCOS of States and Uts. 

Copy to 	The Registrar General l  India —This has approval vide his I e tter 
No.1/11/2000-Ad.111 dated 20.10.2000. 

/0 Director 
Census Operations Tripura 

0 
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OFFICE'OF THEREGISTRAR GENERALf  INDIA 
(Government of India, Ministry of Ilome Afrairs) 

2,A .MANSINGH ROAD, NEW DELHI 110 011 

' ReV No.: 	F.NO.P/N (19), Ad.111' 
	

Date: Oct - .30, 2000. 

To 

Shri K.D. Oath, 
Director of Census Operations, 
Tril2ura. 

 

 

Subject: Fixation 	of , Pay 	of 
operati- ons, Tripura. 

Director 	of 	Census 

Sir, 

am directed to refer o your letter No.A.19018/l/2000- 
* X, ~ Z~~'  , Estt., dated the 12th Septembet, 2000.on the subject.mentioned 

above 
. and to say that the post of Director of Census 

Operations does not 'carry. any ,  separate pay-scale. The 
of f icers ~ so appointed to the. post of DCO in the States/Union 

Territor ~ es are continue.d to draw their own pay-scale which 
they fiad. 

. 
been draw 

. ing  1  in the State before . joinin.g as DCO. 
Besidest they are given central tenure deputation allowance in 
respect ;9f officers of All-India-Services (IAS) and deputation 
(duty) allowance in. terms of the Department of Personnel & 

Training, Government of India's O.M. No.2/ ~ 9/91-Estt- '(Pay-11) 
dated-the 5th-january, 1994 in respect of officers other,.than 

All-India Ye—r—vices. -  

2 	In view of the above, it is regretted that the request 

for grant 'of pay-scale of DCO is not tenable. 	However, Shri 
Nath is -entitled for 'deputation ' (duty) allowance at the rate 

of 5% ('if there is no - change in the station or. 10V if there 

is chan ~e in station) besides . pay being drawn,~ by him in the 
.T 

State. 

Yours faithfully, 

BAL KRI . SHAN 
Deputy Director 



TAillrP 	CENSUS 

V1  

pEOPLE ORIENTED 
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~R`RRRYI 
Phone: 22-2225 

N o. S.1121CAIDC012XI01 
Fax-0381.222225 

14TTU UTFR 
P. E-mail dco @ tsu. tr:  nic. in GOVERNMENT OF INDIA 

MINI$TRY oF HOME AFFAIRSIGRIH MANTRALAYA 

OFFICE OF THE OIRECTOR OF CENSUS OPERATIONS. 
TRIPURA 

14/1, TisumR, Krishnanagar 

4  November 2000 

Agartala, the 

U 0 

To 
The Chief Secretary q  

Government of Tripura, 

Agartal a. 

pay'of Shri K.D.Nath ~ Director Census Operationsp 
Subject 	Fixatiow 	 ~11 

Tripura in 
the.scale of pay of Rs.15,100-18,300/- of the Director under 

the A4in1s(ry of Home Affairs. 

Respected Sir, 

With due rega'r-d'I like to draw your kind attention to the following facts for 

favour of your kind 'consideration and necessary action. 	/I- 

lconveyed 
I 
my willingness in pursuance of Memo No. F-14(4)-GA/94(L) dated 

nt to fill up the post of Director, Census 
17.12.1999 issued by.tho GA(P&T) 

Departme 
GA(P&T) Department vide 

Operations, Tripura. - .'Accordingly, I was released by the 

Memo. of even numb,e 
I r dated. 4.5..2000 in pursuance of Registrar Genneral India, New 

Delhi letter No. 1/3198-Ad.111 
(XXIV) dated 28.4.2000. Being released, I joined to the 

post on 5.5.2000 in the fo 
. 
renoon and notification to this effect received from the RGI 

issued vide No.1/3/98-Ad..III(XXIV) dated 16.5.2000. 

6 this post I requested the Registrar'General, India for fixation of After joining : - t 	 office letter 
my pay in the scale of Director Census Operations vide this 

A 
No.A.19018/l/2000-'Estt dated 16.6.2000 

and a reminder was also given on 12.9.2000 

with a request to finalise ~he issue in question. 

After a 

I 
 long, time in the recent past I 

received a regret letter vide F.No.P/N(19) -  

Ad.111 dated 30 . .10.2000 stating that ti
le post of Director Census Operations does not 

the other it is informed that I am only entitled deputation 
carry any separate.pay scole. On 

allowance @ 5% 	 ... ... . Contd. 



In the light of the fegret letter it is assessed that my present assignment does not 
carry any 	benefit though the post carries duties and responsibil i ties of greater 
importance. It is also to.b6 meniioned here that as per usual terms and condition I am 
entitled to get the scale of .  Director and my pay should be fixed as per provision under 
FR 22 (1) (a) (1). 

It is also evident that while Memo was issued for filling up the post of Director, 
Census Operations, Tripura, no separate pay scale was mentioned. It is very much clear 
from the letter of the ORGI vide F. No.27011/13/2000-Ad.11 dated 1,8.2000 as per 
-annexure that though there is no separate scale for Director, Census Operations but there 
exists scale of Director:under Ministry of Home Affairs which is also applicable to the 
Director of Census Operations as Census Department is un 

' 
der the same ministry. So, the 

letter issued by the'ORGI is self-contradictory and not at all tenable.. 

It is also revealed from the records that there is separate scales for each post like 
JDCO/DDCO/ADCO and other posts both under the Director of Census Operations as 
well as the Registrar Ge~neral, India. 

During census Operations as per instructions of the ORGI certain posts are being 
filled up on transfer on deputation basis from the State Government Departments and 
other organisations and,.they are usually entitled Central pay scales and as the same is 
beneficial they are at liberty to elect accordingly. 

Now, it is evident from the regret letter that ORGI is unwilling to give me the 
Central pay scale for the post of Director though it is applicable in my case also, whereas 
it apears that if a Regional Census Officer (analogous post of Dy. Director) is posted here 
and as per terms and conditions lie is entitled to get the central pay scale which will be up 
above my salary. 

In view of the above, I would humbly request ydij to.kindly take up the matter 
with the appropriate authority so that I may get the benefit for fixation of pay to the scale 
of Directoj -*  as I am ho 

I 
 Iding the post. 

Further, I amto state that if ORGI does not reconsider and fix my pay in the . scale 
of the Director then J'have no other alternative but to seek repatriation to my parent 
Department. 

With best regards, 

Yours faithfully, 

W+-AA ~ -I I :-h-, 
K. D. Nath 
Director. 

4 

~J 
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*Mff 9ft W;PTUMT 2001 	 CENSUS OF INDIA 200t 

TGURFT 91q 

MMUMT MT r `4SV 
14/1, FGuT;TTr'(, 4IT -miFrr-799001 

Phone 22-222 15 

Fax 	: 0381-2222,~5 

E-mail : dco @ tsu. Irp. nic. in 

K. D. Nath 
DIRECTOR 

CENSUS OPERATIONS, TRIPURA 

14/1; Kris~hnanagar, Agartala-799-0 01 

-: 2:- 

Recently, a vacancy circular issued for filling , up the post of Regional Census Officer 
Group 'A' Gazetted) in the.pay scale of Rs.10,000 — 15 )200/- vide No.A.11013/i/90-Estt.dated 
24.10.2000 from this office in pursuance of your letter No.1/11/2000-Ad.Ill dat - ed,20.10.2000 . 
On examination of the pay scale of the RCO, it is found that after his appointment to thepost' 

" his total emoluments will, 

' 
be more than what I am entitled to get . ( A comparative.statenic'nt of 

the pay of both Director and RCO is enclosed for ready reference). 

In view of the above I would like to further inform you that after rendering so inuch of 
tireless labour if I am not allowed to draw the benefit in the scale of lzs.15,000-18300/- 
applicable for the Director, under tlic' Ministry of Home Affairs, i ,. would be considered as a slicer 

:deprivation to me. Moreover, all the staff either in the core post or to the post created forCensus 
2001 or appointed on transfe 

' 
r on deputation basis are entitled to enjoy better financial benefits. 

But being the Director of Census Operations and the Head 'of the Census farnily in the State I am 
not in a position'to derive, any financial benefit as per prerogative of the prescribed -rule which I 
think will also be appreciated by you as injurious to the, dignity of the post as well as 
embarrassing and humiliating. 

Under the above facts and circumstances, this is my hunible submission to your benign- 
self that you would kindly reconsider the matter and allow ine to diaw the benefit in tllc ~ p ay 
scale as mentioned above a 

' 
nd for this act of your kindness I shall be ever grateful.. On the other, I-

will have no other option but to seek repatriation. 
I 

Enclo : As stated. 

'Yours 	Qu ru~
.,)  

Krishnadhan Nath 

To 
Sliri J.K. Banthia, IAS 

Registrar General J lidia ~, 

2A, Mansingh Road, 

New Delhi — 110 011 

~ fFH 



COMPARVrIVE  STATE  ENr  PAY  &  0111ERALLONYAME  S  or,  THE 

Present pay of Shrl K.D.Nath, DCO, Tripura(As per State Government )ay sca , 
of Its. 12,006 — 18,400/-) 

Pay DA CA 	I 
I 

Deputation 

Allowance 

I otal 

12,800,  2816  2VO  --- I  _ 	- 	600 1 	16,416 

N.B. The total figure excludes deputation allowance Rs.500/- 

Pay of the prospective Regional Census 011 ,1cer  i n  th e  scl i ( ,, of pay of 11s.10,000-15,2001. 
under the Directorate of Census Operations. 

Pay 

1 

DA bpi. CA HIV-k TA a To!'l 

I . 	12,925  1 	5299  750  ___!69__ 1 	400 _1 

N.B. if RCO joins with basic pay oil Rs.12,40- in the Day. scale of Rs' 10 0'0.07115~10010'1 

from ihe State government on transfer on deputation basis, his basic pay i ~ 

12925/- after fixation as per F.R. 2 
- 
2(l)(a)(1). 



n) tw) NV!rAM 

AA  a rf  Y,  u  P.,  E  :v:/Z 
rcl;; 	-qiT ViTz[faw 

VTU ivimii, 	~ ;mvizl, 2'~ ITR91-9 ft, Tr4 f4-m`g 110 011 
.

OFFICE* OF THE-REGISTRAR GENERAL, INDIA 
(Goyernment of India, AIM15try of Home A trairs) 

2A MANSINGH ROAD, NEW DELHI 110 011 

Ref. No.* . P/N ( 18) -Ad. I I I 
	

Date: _18.1272000 ~ 

To 

Shri K.D.Nath, 
Directorate - of -Census Operations, 
Tripura, 'Agartala 

S# , 

I am directed-to refer to your d.o. letter -No.S.112/CA/`DCO/2K/01 dated 
6th November, 2000,. addressed to RGI requesting. to allow the benefit of Pay-
scale of the post of Director, 

Your request has been considered carefully. it is stated that the' post 
,O'f DCO in Tripura . was sanctioned by the Govt. of India in the Selection Grad-e 
,,and Junior . Administrative Grade of. the .  I.A.S.' .  equal to the rank . ' of Dy. 
Secretary. As s :u~ ch.,~ no separte pay-scale for the off icer of State Civil Service 
Officers, while -maxihinq. , the. post of D.C.. 0., was s~ancti(~ned.. 

3, 	In view of abovev the. State. Civil Service Officers, whi-16 working as 
DQO, will continue . to 

. 
draw their* own pay-scale - plus central deputation ~Lowance 

'of 5% or 10%, as the case may 'be. ' Hence I  it is ,  regretted that - your.  request for 
grant of pay-scale -of Director . cvm not* be acceded to. 

This' issues with the, approval of RGI. 

Yours faithful' y 

(SUMAN PRASHAR) 
DEPUTY DIRECTOR 



4/4-AnExvRkz--~ 

NO.P.14(4)-GA/94(I-) 
GOVE.RNMETIT OF TRIPURA 

NVE 	IT IkSTRATION (PERSOL 	TPAINING) DEPARTPILI 

\J7 ~Ij 
"G : OJERAL ADIM 

Dated tAgartalapthe \,A~)December, 2000- 

To 
The Registrar General & 
Census Commissioner y  India, 
Kotah House,,, 
2--A,, 14ansingh Housep 
NeIr Delhi  - 1100" - 

SubJect :- pLxati on of pay of Shri K.D.Nath, Director of Census 
Operations t  Tripura In the scale of pay Of Rs-15,100 
18,300/-  of the Director under the Ministry Of Home 
Affairs. 

am (iirected to forward herewith the representation of 

shri K.D.Nath s  TCS Gr-I now on deputation as Director of Census 

Operationsp Tripura v  Agartala No.S.112/CA/DCO/2K/~1  dated 4th 

November t  2000 alongwith its enclosures towards fixation of his 

pay in the pay.scale of Rs.15,100 -,18000/_ 

--- Duties--and responsibilities pertaining to - th a post.-Of .  

.Director y .  Census 0--ptionp are greater in comparision. to the 

assignment which Shri Nath was holding before his join . ing as 

birecto'I"
..  Censu 

. s Operationsp Tripura, It also appears from the 

enclosure to letter No.F.No.A-27011/13/2000-Ad.II dated 1 .8-2000 

that the post of Director Census Operations carries a pay scale 

of Rs-1 5P1 00 - 18,,3001- - In case Shri Nath is not entitled to any 

financial benefit for his posting as Director y  Census Operations t  

Tripura on deputation to Government of India, he has expressed 

Qn inclination to-be reverted back to his parent cadre. 

3. 	1 would, therefore, request you kindly to take 

necessary action towards fixation of pay in'respect of Shri K.D. 

Nath in the pay scale of qs.15,,100 - 18 *300/-  

Yours f aithfully. 

~Ctt- 	A 

B, K. Das Gupta 
Under Secretary to the 
government of Tripura. 

Copy to,:- 	 Operations,Tripura, ~hri K.D,Nath,Director of Census 
14/1-Krishnanagar, Agartala. 

pta Das Gu 
Under Secreta to the 
Government ofr~ ripura. 
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CENSUS 

WC 

PEQPLE ORIENTED 

110 
NO.G,l 2015/l/2000-Acettf). 

GOVERNMENT OF INDIA 	E-mail 

MINIS] -RY OF HOME AFFAMS/GRIH MANTRALAYA 
TI-OmT PT ~ qfq; 	Er'li, hqTr 

OFFICE Q ~.  THE DIRECTOR OF CENSUS OPERATIONS, TRIPURA 

T/  T 21Q gr 	T_N~7 )v --T, 21 O/D Office Lane 
Anartn7n-700 nnl 

;?4TT_UTkTr 	26t]i Febivai-y,2001 

Agartala, (lie 

PAY CERTIF41CATE 

Shri K.D.Nath, 
D - 
irector of Census Operations, Tril)LN-a who is drawing pay & 

allowances in this Directorate governed by State Government as per L.P.C. issued.  by his 
parent Department since his j oining from 05.05.2000 to till-date. 

Pay ......... 

D.A.@ Rs.22% .......................... 
Compensatory Allowances @ 200/- 
House rent Allowances @ 10% 

(Subject torriaximurn Rs. 600/-) 

.Rs. 1.2,800/ -  PM 
Rs. 2,816/- PM 
Rs. 	200/- PM 

Rs. 	600/- PM 

Rs. 16,416/- 
(Rupees sixtee'n-thousand four hundred sixteen) only. 

(S. Raye) 
Asstt. Director 

Mrawinp,  &  Disbursing  Officer) 

ell 
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.OFFICE OF THE-REGISTRAR GENERAL, INDIA 
(Governnient otIndis,1111illstry of lionje,4ffailS) 

2A MANSINGH ROAD, NEW DELHI 110 011 

Ref. NoJ/3/2000-Ad.III 
	 Date: 8.3.2001 

ORDER 

The president is pleased to appoint the following officers 
in the pay to the post of Deputy. Director of Census Operations 

scale of Rs.10,000-15,200/- in the Directorate of Census 
Operations(DCO) under the office of the Registrar General, India 
as mentioned against their names, by transfer on deputation 

joining their... initially for a period of one year from the date of 
duties or until further orders, whichever is.earlier. 
--------------- -------------------------------------------------- 
Sl-No. Name -of Officers Designation and 	Name of DCOs , /.Offi.ce 

S/Shti/Smt. 	Office to which 	where posted and 
presently belongs 	Hqrs. 

---------------------- ------------------------- ----------------- 
Bharati Chanda 	Extra Asstt. 

Commissioner, 	',Prad.e6h,.Shillong 
Govt. of.,Mizoram, 
Aizwal. 

Sanat Kumar 	. ~ Deputy Director(RCO) - DCO -1 Maharashtra 
Mazumdar 	DCO, West Bengal 	Mumbai 

Calcutta 

Manipur, .3. 	K. Thansang 	Deputy Director(FCS) DCO, 
Govt. of Manipur, 	Imphal 
Imphal 

4. 	V. Venkateswaran cartography Offic'er, DCO, Goal 
All India Soil & Land Pan'a3'1 
Use Surveyr Ministry 
of Agriculture, New 
Delhi. 

5.- 	Ram Kri shna 	Deputy Director(RCO) DCO, West Bengal 
Maity 	 DCO, West Bengal 	Kolkatta 

6. 	Amit Choudhury 	Deputy Magistrate & 	DCO, Tripura, 
Deputy Collector / 	Agartala. 
Jalpaiguri, Govt. 
of West Bengal, 
Calcutta. 

------------------------------------------------------------------ 
Their pay will.'be regulated in accordance with the 

instructions contained in the DOP&T O.M. No.2/8/97-Estt . (Pay-II 
dated 11.3.98 as amended from time to time. 

J.K- BANTaIA) 
REGISTRAP GENEIRAF, AND 



,__ 5- 3, 

o: 

All officers -..Concerned. 	 I 

Stir i Lawmthanga, 
: 

Under Secr 
. 
etary, Govt. of mizoram/ Aizwal 

with reference to his letter No. A-12024/3/99-P&AR(cSW) dated 

4.8.2000 with a request .  that Smt. Bliarati Cha 
. 
n . 
da, mCS may be 

relieved immediately -o take up his new assignment at her 

place of posting. 

Shri B.B. Chakrabarti, Deputy Secretary, * Govt. of West Bengal., 
W.B.C.S. Cell, -Calcutta-700001 with reference to his letter 
No. 1691-PAR(WBCS)/lD-230/99' dated 

' 

2.5.2000 with a request 

that Sh. Amit Chowdhury, WBCS may be relieved immediately to 

take up his new .assignment at his place of posting. 

Director of Census. Operations, West Bengal, Kolkatta with a 
request that Shri Sanat Kumar Mazumdar, WBCS and presently 

be relieved immediately to working as Dy. Director(RCO) may 
take up his new assignment at,his . place of posting. 

Shri Dha 
I 
 nanjoy Singh, Under Secretary(DP), Govt. of Manipur, 

dated Imphal with reference to his letter No.4/22/90-MCS/DP 
2.8.2000 with a -request that. Shri K. Thansang, Deputy 
Director(FCS) may-be relieved immediately. %--- o take up his new 
assignment at his place.of.posting. 

Shri. , ,.R.K-, - -.Agrawal, Under Secretary, Ministry of Agriculture, 
tion, * Shastri Bhawan j  New Agriculture & Co-opprat 

Delhi,, 	
. 
f. t..h,,,.reference.. to his letter No.8-1/83-Lands/SWC-III 

V. Vankateswaran, dated , ':"'~~4-',-'- '~,5;*"2000 with a request - that Shri 
Cart, 

- 
o . g : raphy-Of 

. 
ficer may be relieVed immediately to take up his 

new assignment at his place of posting. 

Pay & Accounts Officer(Census), AGCW&M.  Buildin . g, New Del.hi. 

S/Shri D.K. Maini/G. Su.dershan, Ad.III Section. 

'Hindi Section for Hindi Version. 

PS to RGI. 

Order.File. 

Spare Copies - 5. 
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#4NWF_Y_0AE_ XXII ---------------- 

office of the Registrar General, India 
Government of India 

Ministry of Home Afflilirs 
2/A Mansingh Road, New Delhi-110011. 

rro I.i.i: oRjPjrF:.;) 

12 

Ref. No.: 1/3/98-Ad.111 (XXIV) 	 Date: 

ORDER 

in pursuance of the Department. of Personnel &, Training's 
Office Mernorandun-i No. 6/14/99-EO (NIM-11) dated 19.09.2003, the 
term of Central deputation of Shri K.D. Nath, a Tripura Civil 
Services Officer, presently working on Central deputation as 
Director of Census Operations, Tripura is extended with effect from 
05.05.2003 to 04.05.2004 or until further orden whichever is earlier. 

QX. B THIA) 
REGISTRAR GENEPUAL & CENSUS COMM] S1 NEIR, 1NDIA. 

To 

1 	Shri. K.D. Nath, DCO, Tripura. 
2. All Directorates of Census Operations. 
3 The Chief Secretary, State Government of Tripura. 

office of the Establishment Officer, Department of Personnel &, 
Training, North Block, New Delhi. 
All Heads of Divisions in ORGI, New Delhi. 
PS to RGI/JRGI. 
PAO (Census), New Dell-ii. 
Shri G. Sudershan, AD-III Section. 
Order file. 
Sparecopy. 

A., _0 
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Phone ~ 232-22*25 
Fax 	0381-2322225 
E-mail 	dco~~ tsu.trp.nic.in  

CENSUS OF INDIA 2001 

Krishmmlhaji NathDh-ector, 
CENSUS OPERATIONS, TRIPUHA 
210-D. Office Lane, Agartala- 799 001 

Dated:31" August, 2004 

Respqcted Oa~ K 

With due veneration once again I personally draw your lind attention to the following facts 
for favour of your esteemed consideration and immediate action. 

1 	1 joined as Director of Census Operations, Tripura on 5.5.2000 and since then I am 
perusing to your kind honour to kindly sanction me the scale of Director for holding 
the post in the Directorate of Census Operations, Tripura and fix my pay in the 
scale of Rs.15100-18300/- - consequent upon my option exercised by me and 
communicated to you vide this office letter No.A.19018/l/2000-Estt, dated 
16,62000. 
1 also made representation to theChief Secretary to the Govt. of Tripura .with a 
request -to move to your kind honour for fixation of my pay and accordingly my 

t -De 'artment referred the matter to you vide letter No.F.l4(4)-GA/94(L) ,paren , p 
. , dated .1.8.12.2000 Department of GA(P&T) for favour of your kind consideration. 
BU t.':it]s the. 'irony of fate that till date my prayer is 

. n ot considered. 
~~ 71 also wrote a D.O. letter to . your kind honour vide No. I 12/CA/DCO/2K/01 dated  

. 1' *200 and even No. letter dated 12-09-2000 and subsequent letter number 6. 1. , 	0 
A.19018/l/2000-Estt dated 14th Septembei- 2001. Butdue to my ill luck-mycase is 
.not yet considered. 
Besides my assigned job as DCO,Tripura I am-also discharging my duty as Joint 
Registrar -  General vide your order No.6/4/98rVS(CRS) dated 28.11.2002 under 
RBD Act 1969 in the State of Tripura. 
As per latest concept of introducing Multipurpose National Identity Card, I am 
entrusted with the works relating to implementation/execution/monitoring and 
supervising of Pilot Project of MNIC as Director Citizen Registration as per rule 
framed. 
1 also approached to your kind honour on loth  April 2004 in the office chamber of 
the Cbief Secretary to the Govt. of Tripura, Agartala for considering the scale of 
Director in my favour during your kind visit to this State. 
It is worth to mention here that the officer who have been holding the post of 
Director under the Govt. of Tripura are entitled to draw the scale of Director in the 
pay scale of Rs. 1 4100-4 50-20000/- (copy enclosed). But being appointed as 
Director of Census Operations, Tripura, I am neither favoured with the scale of 
Director of Govt. of India nor the scale of Director of the State Govt. It is fact that I 
a m discharging my duties in the post carrying higher responsibilities for which my 
case may kindly be considered with sympathetically. 

114- 
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210 t, 
3Tff4M A-71 ,  VTrz-ffa 799 00 1  

Phone 232-2225 

Fax 	0381-2322225  

E-mail 	dco@'tSU.1rp.nic.in  

CENSUS OF INDIA 2001 

CENSUS OPERATIONS, TRIPURA 

210-D, office Lane. Agartala- 799 001 

aFPr-EH546ftdt1, 

sanction me at least central DA and 
1 have also pursued in rn ~aanyocc =ons ~to~ 

other admissible allowances befitting to my present scale. But my humble 

approach is not also considered. 	self and Assistant Director, 

1 am 
. 
also enclosing copies of salary certificate of my 

Census Operations, Tripura from which it will be revealed that how 
I have been 

deprived financially, It is also transpired that my subordinate Assistant Director is 
drawing higher salary than me which is very much humiliating though his basic pay 

is lower than me by a margin of Rs.3750/-. turned as and when I 

In fine, I am to state again that I have not left any stone un 
am directed from Your kind end to discharge my duties in different capacities. 

Since my inceptiom I 
have been compelled to run this office with skeleton staff for 

which I am to  work more and more but without any . 
 financial benefit. 

f ts stated above, I 
would fervently approach to your benign self to kindly 

in vi&~.'_of ~jhe ac 
. ~ 1 	0 

i"" ~ f,, -D! 	r sothat I may derive benefit for rendering higher responsibilities 

	

allow rne 	0 
i 
 re~cto 

under your kiriddispbs8l. 

W~W KiL-r-rAA, 

Yours 	C_% MJ1 

(Krishnadhan Nath) 
Director 

To 
Shri J.K.Banthia,IAS 

Registrar General of India, 

2/A Mansingh Road, 
New Deiiii--110-011 
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PEOPLE OMENIVED 

ITRU _M_0317 

Government of India 

Ministr~ of Horne Affairs 
7V 	-~q, Rq-~l 

Office of the Director of Census Operations, Tripura 

210 t,, 31IMM 0--T / 210-D, Offic e Lane 

,3r,miliFiT / Agartala - 799 001. 

V 

Phone : 232-2225 
Fax : 0381-2322225 
E-mail : dco@)tsu.trp.nic-m 

11 4 AUG N bq  

Certified that the inontlily salary income foi- the month of 

August,2004 of Shri K. D. Nath, DQ0, Tripura are as follows 

Pay 	Rs.14,400.00. 

DA 	: Rs. 6,480-00 

CA . 	: Rs. 200.00 

Rs. 600-00 

R .21 680-00 TOTAL-_ s 

Rup ,~ns Twenty one thousand six-jiundred eighty) 00Y. 

V 

S. Raye) 
Assistant.Director, 

Census Operations,Tripura. 



12015/l/2004- Acet ts.  

"Jrarn~-  GEN'~;IVS 
Government of India 

-fig 

minis" of Horne Affairs 

office of the Director of Census operations, Tripura 
Lane 

21 0 	21 O-D, office 

rjjOPLE OMENTIE D 
3rTTv- 	Agartala -799001- 

Tl) - 	 \1 232-222 5  

Phone 232-2225 

Fax -. 0381-23 22225  

E- 11-j ail i dco(0)1su. 1 rp.nic- i11  

3 U AUG 20,04 

that the ii-iontlily salary i
nco me for the month of 

C (! j ji.ified I 	 a s follows 
August,2004 o f Sliri S. RayeADCOI Tripura ar.e 

Pa'), 	Rs-10,750-00 

Dh 	: Rs. 1 1774.00 * 

DP 	: Rs. 5 1375-00 

11RA 	Rs, 1,209-00 
& 2 1895.00 

750-00 :Rs . S pl: 

Rs. 2 1  016.00 

TA 
	Rs.  400-00 

TOTAL 	Rs.25 7159-00  

(RupeesTwenty five ti lousand one liundred fifty 'line) On ly - 

b, 

S. Raye) 
AssisOnt Direct0 r, 

C ensus Opei-afio11s,T1-iP111`1- 
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PEOPLE omENTIED 

IRTU TI-TTR 
Government of India 

IF 4wa-zl 

Ministry of Home Affairs 

Office of the Director of Census Operations, Tripura 

210 :91, wiRM 
o-;T  / 21 O-D,, Office Lane 

aF937( -01 Agartala - 799 001. 

Phone 232-2225 
[-'ax 0381-2322225 
F-rnail i dcoC(~)tsulrp.nic.ii) 

i-d A AUG 2U'W 

Certified t1la t tile illonthly salary inconle for Ore niolith Of 

August,2004 of Shri K. D. Nath, DCO, Tripura are as follows 

Pay 	Rs.14,400.00. 

DA 	: Rs. 6,480.00 

CA 	Rs. 200-00 

R 	600-00 s. 
'Rs.21,680-00 TOM 

(Rupe 
, es Twenty one thousand six hundred eighty) only. 

w 

S. Raye) 
Assistant Director, 

Cellsus Ope rations,Tripura. 
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/CV  

No-1/3/98-Ad.1J1(XXJV) 
Bharat Sarkar/Govt. of India 

Grih Mantralaya/Ministry Of Home Affairs 

4  47DFFICE OF THE REGISTRAR GENERAL, INDIA 
I't Floor, Sewa Bliawan, R.K. Puram, New Delhi - 110066. 

PEOPLE ORIENTED 

Date: 3/11/2004 

ORDER 

In continuation ofthis office order of even number dated 20.10.2003, Shri 
K.D. Nath, a Tripura Civil Services Officer is directed to continue as Director of 
Census Operations, Tripura till furflier orders. 

h 
RE,  GISTRAR GENERAL, INDIA 

To.! 

'Shri K.D. Nath, DCO, Tripura. 
All Directorates of Census Operations. 

	

:3. 1 	The Chief Secretary, State Govt of Tripura. 

	

4.. 	Office of the Establishment Officer, Deptt. of Personnel & Training, 
North Block, New Delhi. 
All Heads of Divisions in ORGI, New Delhi. 
PS to RGYPS to JRG(I)- 
PAO(Census), MHA, New Delhi. 
Shri Vijay Kumar S,ingh, Ad.111 Sec. 
Order file. 
Spare copy. 



1 9018/1/2000- 

Government Of 11-- icj") 

Mimistry of Horne 

f4  
Office of tile 01rector Of Census Operalrons. Trip t)ra  

2 10 	3,H f - ? i H T / 2 1 0 D. 0 11 1 c c L a n e 
X rR -Ucif I Agartala 799 00 1, 

11,1 -( 	232-2225 
Phonc : 232-2225 
f- ax : 0361-2322225 
E 111zlil .. dcolf ,  tsu. Ir P.I)IC.11) 

r 

5 NOV Aw"A 

, 
I 
 , 
0 

Shl'i 

Dircuol., Dopl' ,  
GMT I ' ll III e I It of India, 
Nortl i  131 ()c j~ ,  

New De'llil -  110001. 

Sill) 	
()fPlY of K. D Nath, Director Census Operations, 

I'r1PUI-,I. 

([Lie r . C' gard I fervently approach to Vour bell* 
1911  self to kindly allO%ving 'Ile the scale of Dire' 1  ctor for ho ] (11 119 the po.st o f Directol. of 

Census, perations, Tripura Nv.e.f. 05.0 
0 

. v 
	

5.2000. 1 114'INIC 11111de so ith Registrar General, India AI' ll i s t, rN . of I  from h 	 -10111c  inie 	till date nly 	 Affail-13 
prayer is not considered for whi e l l  I have beell deprived frloill:.I

~lly legitInlate claim. 

(111closing 
Copies Of correspondence i nade froill  ti lne  to tillie 11W to the -Illtliority for considerilIg 1113' 

""d necessary action. 	for favoul. of 

I Sh all 1) (! Uver grateful for favour of YOUr act of kind ness.  

with 1*09(11*(IS, 

End ()  : -  30(tilil-LY) Sheets. 

Yours faithfull y,  

U,UA 
D. Nat.h. 

Dil-(~ Ctoy. 
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-~,-~quT;IT 2001 

2 10 	3FrTa—c-T1 7 9 .9 001 

Dear ~ i rL . 

i re-o' 

Phone 232-2225 
Fax 	0381-2322225 
E-maii dcoV1su.trp.niz:Jn 

CEN8US OF INDIA 2001 

No.S.1 12/CNDCO/2K/01. 
Krishnadhan Nath, 

birector, 
CENSUS OPERATIONS, TRIPURA 
210-D. Office Lane. Agartala- 799 001 

Dated 8'h  December, 2004 

With great hope and expectafion I personally draw your kind attention to the following facts 
for favour of your taking immediate action. 

I joined as Director of Census Operafions, Tripura on 5.5.2000 and since then I am 
perusing to the Registrar General of India to kindly sanction me the scale of 
Director for holding the post in the Directorate of Census Operations, Tripura and 
tolfix my pay in the scale of Rs.15100-183001- consequent upon option exercised 

by me and communicated to ORGI vide this office letter No.A.19018/l/2000-Estt, 
dated 16.6.2000. 

2. 	1 also made representation to the Chief Secretary to the GovLof Tripura with a 
request to move to the RGI for fixation of pay and my parent Department referred 
the matter accordingly vide letter No.F.14 (4)-GA/94(L) dated 18.12.2000 

Department of GA(P&T) for favour of his kind consideration. But it is the irony of 
fate that till date my prayer is not considered. 

3.. 	1 
. 
Ws6wrote a D.O. letter to RGI vide No.1 12/CAIDCO/2K/01 dated -  6.11,2000 and 

e '"" L tterdated12-09-2000 and subsequent letter number A.19018/l/2000-Estt ven e 
dated 14th September 2001 and the recent D.O. letter dated 31.08.2004. But due 
to my ill luck my case is not yet considered. 
Besides my assigned job as DC0,Trlipura I am also discharging my duties as 
Joint Registrar General vide ORGI order No.6/4/98-VS(CRS) dated 28.11.2002 
under RBD Act 1969 in the State of Tripura. 
As per latest concept of introducing Mulfipurpose Nabonal Identity Card, I am 
entrusted with the works relating to ~ implementabon/execution/monitodng and 
supervising of Pilot Project of MNIC as Director Cifizen Registration as per rule 
framed. 
1 also approached to erstwhile RGI on 10% April 2004 in the office chamber of the 
Chief Secretary to the Govt. of Tripura, Agartala for considering the scale of 
Director in my favour during his kind visit to this State. 
It is worth to mention here that the officer Who have been holding the post of 
Director under the Govt. of Tripura are enfitled to draw the scale of Director in the 
pay scale of Rs.14100450-200001-. But being appointed as Director of Census 
Operations, Tripura, I am neither favoured with the scale of Director of Govt. of 
India nor the scale of Director of the State Govt. It is fact that I am discharging my 
duties in the post carrying higher responsibilibes for which my case may kindly be 
considered with sympathetically. 
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Phone 232-2225 
Fax 	0381-2322225 
E-mail 	dcof -tsu.lrp.mz;.in 

N_ 
CENSUS OF INDIA 2001 

Krishnadhan Nath, 

Director, 

CENSUS OPERATIONS, TRIPURA 
210-D. Office Lane. Agartala- 799 001 

( Page :2) 

1 have also pursued in many occasions to sanction me at least central DA and 
other admissible allowances I>efitting to my present scale. But my humble 
approach in this regard is also not considered. 
Kindly refer my earlier D.O. vide No.S.112/CA/DCO/2K/01 dated 31-10-2001 
addressed to you detailing my ground for considering the scale of Director for 
holding the higher responsibility. 
Now, I may personally request you to do favour me to get the scale of Director so 
that'l may derive legitimate financial benefit which I really deserve for holding the 
post of Director of Census Operations, Tripuri 

In fine, it is my fervent appeal to take up the matter with the appropriate authority 
by:exercising your personal sources for which you would have to take some pain 
and for this I may kindly be pardoned. Before my final departure from this Census 
family I acknowledge your wholehearted and elderly cooperation received from 
tir pe to time. 

. I am, confident that you will take a favourable step and for your act of kindness I 
shall remain ever grateful. 

I 
viw'  LuAk 

Yours 
P 

(Krishnadhan Nath) 	V, 
Director 	

L_1  ~ O_L~\  

Mr. B. P. Mallik, 

Jt. Secretary & 
.It. lZegistrar General of India, 
2/A Mansingh Road, 

To 
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Fax : 0381-2322225 
Government of India 	E-mail : dco@tsuArp.nic.in  

Ministry of Home Affairs 
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0 	Office of the Director of Census Operations. Tripura 

2 10 t, auf4m ~~ / 21 O-D, Office Lane 

amTaM / Agartala - 799 001. 

To 	 Dated 18"' January, 2005 
Tite Ilegistrar General of India, 
2-A, Mansingli Road, 
New Deflii — 110 011 

Respected Sir, 

With propound regard I would like to draw your kind attention to the following facts for 
favour of your sympathetic consideration: 

1 	1 joined as Director of Census Operations, Tripura on 5.5.2000 and since then I am 
perusing before your honour to kindly sanction me the scale of Director for holding 
the post in the Directorate of Census Operations, Tripura and to fix my pay in the 
scale of Rs.15100-18300/- consequent upon option exercised by me and 
communicated to ORGI 

. vide this office letter No.A.19018/l/2000-Estt, dated 16.6.2000. 
-1 also made representation to the Chief Secretary to the Govt. of Tripura with a 
request to move to the RGI for fixation of pay and in response to my letter, my 
parent Department referred the matter accordingly vide letter No.F.14 (4)-GA/94(L) 
dated 18.12.2000 of Department of GA(P&T) for favour of your kind consideration. 
But it is the irony of fate that till date my prayer is not considered. 

Imade several correspondences to then RGI and also wrote few D.O. letters vide 
No.1 12/CA/DCO/2KJOl dated 6.11.2000 and subsequent letter number 
A.19018/1/2000-Estt dated 14th September 2001 and the latest D.O. letter dated 
31.08.2004. But due to my ill luck my case is not yet favoured. 
Besides my assigned job as DCO,Tripura I am also discharging my duties as 
Joint Registrar General vide ORGI order' No.6/4/98-VS(CRS) dated 28.11.2002 
under RBD Act 1969 in the State of Tripura. 
As per latest concept of introducing Multipurpose National Identity Card, I am 
entrusted with the works relating to implementation/execution/monitoring and 
supervising of Pilot .  Project of MNIC as Director Citizen Registration as per rule 
framed. 
1 also approached the then RGI on 14th February, 2001 and loth April 2004 in the 
office chamber of the Chief Secretary to the Govt. of Tripura, Agartala for 
considering the scale of Director in my favour during his kind visit to this State. 
It is worth to mention here that the officer who have been holding the post of 
Director under the Govt. of Tripura are entitled to draw the scale of Director in the 
pay scale of Rs.14100-450-20000/-. But being appointed as Director of Census 
Operations, Tripura, I am neither favoured with the scale of Director of Govt. of 
India nor the scale of Director of the State Govt. It is fact that I am discharging my 
duties in the post carrying higher responsibilities for which my case may kindly be 
considered with sympathetically. 

~qP % &/ 

l 
loer"" 
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1 'have also pursued in many occasions to sanction me at least central DA and 
other admissible allowances befitting to my present scale. But my humble 
approach in this regard is also not considered. 
JRG of ORGI is also well aware about my claim. In several occasions I have 
perused him to look into my humble submission to allow me the scale of Director. I 
also wrote D.O. vide No.S.1 12/CA/DCO/2K/01 dated 31-10-2001 & 08.12.2004 to 
him detailing my ground for considering the scale of Director for holding the higher 

1:6sponsibility. 
In fine, I may fervently request you to kindly consider my prayer and provide me to 
get the scale of Director so that I may derive legitimate financial benefit, which I 
really deserve for holding the post of Director of Census Operations, Tripura. 

I am confident that you will take a favourable step and for your act of kindness I 
shall remain ever grateful. 

With best regards, 

Yours faithfully 

(K. D. Nath) 
Director 
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No. 1/3/98-Ad.111(XXIV) 

Grili Matitralaya/Ministry of Home . Affairs 

OFFICE OF THE REGisTRAR GENERAL, INDIA 
Sewa Bliawati, RA. Purain, New DeIN - 1 10066. 

MONT ORM41 ED 

Date: 15/03/2005 

ORDER 

In 
I 
pursuance of the Department of Personnel & Training's 

O.M.No.6/14/99-EO(MM-11) dated 10.03.2005, the term of central deputation 
of Shri K.D. Nath, a Tripura Civil Services Officer, presently working on 

central -deputation as Director of Census Operations, Tripura is exteridect 

upLo 31.03.2005 or until further orders ..
whichever is earlier. 

Mx. slidtl) 
REGISTRAR GENERAL & CENSUS COMMISSIONER I  INDIA 

01 ,  

Nath, Director of Census Operations, Tripura.. 
ji  ~:'All Directorates of Census Operations. 

The Chief Secretary, State Government of Tripura. 
Office of the Establishment Officer, Deptt. of Personnel &Training, 
North Block, New Dell 
All Heads of Divisions in ORGI. 
PS to RGI/JRGI. 
PAO (Census), MHA 

' 
New Delhi. 

Shri S.L. Meena, Ad.111 Sec. 
Order file. 
Spare copy. 



0 

Shri K.D. Nath, a Tripura Civil Smices Officer, is mlieved of his dutics 
as Director of Census Operations, Tripura and repatriated to his parent ca&c 
i.e. State Govt. of Tfipura with cffect from the aftcnwn of 31-05.2005. 

"I) 
REGISTRAR GENIERAL & CXMSM COMMSSIONM IND L% 

To 

Shri K.D.,  Nath, DCO, Tripum 
All Directorates of Census Opemtims, 
The Chief Secretary, State Gover=ent of Tripw-& 
Office of the Establishment Officer, Depamnent 
Training, North Block, New DeW. 
All Heads of Divisions in ORGI, New DelW. 
PS to RGUIRG1. 
PAO (Census), New Delhi. 
Shri S,L Meena, Ad-III Section. 
Order file. 

lo.spare copy. 

of Pemnnel & 
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Office of the Registrar General, Judia 
Goverument of India 
Ministry of Home Aff"111's 

I" F1001 '  Sew. 
% 	 It-K.Puram, New I)e1bi-I t0066. 

'_ h 
-f, I 

mi Irl.r. OMEN I N) 

Ref. No:- 1/3/98-Ad-III(XXIV) 	 Date: -25.08.2005 

ORDER 

III Pursuance of the Department of Personnel & Trainirig's O.M. 
No.6/14/99-EO(MM-11) dated 16.08-2005, ex-post-facto approval is accorded rot-
regUlarizatioti of the services of Shri K.D. Nath, TCS on the post of Director of 
Census Operations, Tripura for the period from 0 1.04.2005 to 3 1.05.2005. 

REGISTRAR GENERAL & CENSUS COMMISSIONER, INDIA 

TO 

tzshri K.D' . Nath, Ex-DCO, Tripura. 
.2. The Chief Secretary, State Government of Tripura. 

Off-ice of the Establishment Officer, Department of Personnel & 1'raining, 
North-  Block, New Delhi_ 
PS to RGI/JRGI. 
PAO (Census), New Delhi. 
Shri S.L. Meena, Ad-III Section. 
Order file. 
Spai-e copy. 



A 	EX V:/~ 
Apl)lication of F.R. 22 (1) (a) (1) when a perjuanent Government 

servant is -  promoted frow an officiating post.—Sometimes it may happen 
that the pay of an eniployce, permanctt in post 'A' but officiating in post 
V and subsequently transferred/promoted to post 'C' fixed with reference 
to the officlatiog pay in post 'B' may work out to be less than the pay 
fixed with reference to the substantive pay in post W. In order to remove 
this anomaly, in such cases the pay should be fixed under F.R. 22 (1) (a) (1) 
with refereace to the substantive pay or the officiating pay, whichever may 
be beneficial to the Government servant. [ G.I.O. (14) below F.R. 22 

Application of F.R. 22 (1) (a) (1) to State Government servants on 
appbintment to higher post in the Government of India.—Wheii a State 

ZfGovernment servant is appointed to a post under the Central Govern-
ment and the post carries duties and responsibilities of greater importance 
than those attaching to the post held by him under State Government, 
the initial pay maybe fixed under F.R. 22 (1) (a) (1) [G.I.O.(13)F.R.22 

. Fixation of pay on transfer from one post to another ivhen the appoint-
meut does not involve assUm tion of higher responsibilities.—As per clause p 	t2 
(a) (2) of F.R. 2.2 (1), when a Government servant holding"a post, other 
than. a tenure post, in 

' 
a substantive or temporary or officiating capacity is 

appo.inted:iii'a substantive, temporary or officiating capacity, as the case 
ma 

I 
 y b'q'.`.,.'t-9~':'"4nother post which does not involve assumption of duties 
d 	I 1i ies -of greater importance than those attach-in to the an' .,res'06jis 	t 9 

his p 61~f,.fi -eld`:B 	initial p .,,.Y ,  'Ira 	ay in the new post should be fixed at the 
s t a ge,  - --~ w" I i I 'c' h 'I's' e"qual to his pay in respect of the old post held by. him on 
regular ~asis''and he will draw his next increment in the new post on the 
date on which he would have received an increment in the time"-scale of 
the old pQst. 

If there is no such equal stage in the time-scale of the new post, his 
0  initial pay in t 

' 
he new post will be fixed at the stage next above his pay in 

respect of the old post and he will draw his next increment in the new 
post on completion of the period when an increment is earned in the 
time-scale of.the new post. I 

The aboye provision is applicable also in the cas ~s of appointments 
to non-functipual Selection Grade posts. 

The above provision is applicable also in the case of appointment to-a 
' lower po-st at own request when the maximum pay of the lowcr post IS' 

not iess than the pay drawn in the old post. 
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9  A-  J "'the"o-" - -`ond~--pxjerqisM  shall be"' final.' -HoWeler,--the employees -.. 	ption 
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5, 	1 	r6t(tT A(TA "Ad ,  E-~io 	, Z 	Q.12114 	r. is Xha 	en-he~ rec'elye -_J  om2a. promotion o 

	

)Yk 	~ : . I I... 

	

n 	n de his 	Car 
ro.f 

. _p 
.-.tr, ~ffi(b),n'rWhen he'ii revefted to a lovier grade in his ""i - parent ca e; . 

-Wh6` th ' sca f Rj'bf ifie parent st 61" e' Uasis'ol t which"liis n e 	_p.o 
-:ir6:i~i@alkd -&iiffi" ~~~iaiion/foreip service or of 9 . 

;&Adrj~'post , t eld by the. employeO,,6n ~ .de 	or6iin h, piitatioiA 
~ -.Jsjevisedeithdrp~q 	I 	from a retrospe try 

MM, 	SqyS y 9L._ , 
ihe event of Bated-Wilthe revised/same 9ption of the employies.,  in 

t 	pr6inoiibidappointinent to non-fimctioml Selection Of= 
-in 	'the pay 6fde- rade revis' 6 of scales of pay the. parent cadre, p 

on "i-putationists will be refixed with reference to the, Teyised entitlement 
for the -.~bflu pf-pay. in the parent.cadri. However,. if the initial option was . 

~A)ay Acale qf the.. deputation post and no -change. 
- 
in option. alriady 

envisaged,. the pay already drawn. X. deputation. post 

q ~yW,4e.pr~l~~tp4 if ~he pay refixed.is less. j 

NOTE.—Revision in the rates of DA, HRA'of other allo*ances. 6ither in 
the parent or borrowing organization shall not be an occasion for re~isiq,3,of 
t  ear he di 

L~?,;IA4. If the pay of an. employee in his cadre post undergoes downward 
the basis of ~Lz revision, the pay in the ex. cadre post is also liable to be refixed on 

IK_ revised pay and in accordance with the revised option or existing option, 
if the 

employee does not revise his option. 
:~d! 0j 

44 
n,' -~j  

5. Pay ftation 
to draw pay h 	oreign service elects f :: .5.1 W en an employee on deputation/f 

in the scale of pay'attached to the ex cadre post, his pay may be fixed as 
under--  

—M  



_UO/No. 6/4/96-VS(CRS) 
1  -0 Tr - 113 	A 

GOVERNMENT OF INDIA,  

MINISTRY OF HOME AFFAIRS 
1117 ~ [ T) -, T]~"Rf~~R~R -~n' T1-~] hcii 

OFFICE OF THE REGISTRAR GENERAL, INDIA 
V.S. Division, West Block —1, R.K. Puram, New Delhi — 110066 

Tele-fax : 6100678 	E-mail — rosrs&t7uv-vst7i.ne1.1t7 ni:_:GGENLIND 
IV 

ORDER 

R;-qkF' 	UL 

dated the 

The Directors of Census Operations have been notified -as Joint Registrar 
Generals and the Joint/Deputy Directors have been notified as Assistant Registrar 
General under the Registration of Births & Deaths Act, 1969 to discharge s ~jch 
functions as the Registrar General, India may authorize them to discharge from tirne 

bv the Lo time. It has been decided that the iollowing functions may be looked aftei 
' Joint Registrar General/Assistant Registrar General in charge of,the Directorate of 

Census Operations of the state under the overall guidance and control of the 
Registrar General, India. The,, other officials of the Directorate would assist tile 
JRG/AnG in carrying out these activities under their supervision. 

Monitoring of implementation of various provisions of the RBD Act, 1969 

Coordination with the state government on behalf of the RGI. 

The designations and functions of the registration functionaries across the 
states are not uniform in all states. To avoid confusion, standardization of 
'the designations. and corresponding functions are required across the 
state 

. 
s. This aspect will be looked into . by  the Joint. Registrar Generals for 

tAking up with the state government for appropriate action wherever 
necessary. 

Publicity for bi(th and death registration at the local level 

Providing assistance to Chief Registrars for training of officials and 
inspections. 

Modernization of registration system in the state by way of 
computerization etc. including preservation of civil registration records. 

Compilation of quarterly reports at, state levels and monthly reports for 
million plus cities/corporations/state capitals. 

Monthly meetings with Chief Registrars 

Biannual meeting of all districts and quarterly meetings of -all cities in 
coordination with the Chief Registrars. 

The Joint Registrar Generals should subm it a monthly report on tile activities 
undertaken by them to the Registrar General, India by 10" of every month beginning 

Noveiiiber 2002. __ 

Registiar Ge 	ial., India 

Gene 	of celislis opolatiolis 01 all sl;'A t U1 j 	it I'leyisitai 	mals & Diiectot ,  

Copy  to  a i e, ci i iel negisliais of all States, Willi the request to couldill"'Ik ~! III(-' 

woj-j~ Willi DCO arid JHG to irriprove the systerri. 
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N'-A  K A L ATN A M A 

U_NT T 
INTHE CEENTR4L AD ISTRATIVE TRIBU 

(;LrVVAI-LXTI BENCH: GLMIAHATI 

0. A. No.' fac— /2001 -1 1- 
	... Applicant(s) 

4ye'ai—z-ev !;L-4n j4 0,~ 

C-W 0 9-&Ik OU 0, 	Respondent(sl 

Know all men by these presents that-the above named Applicant do hereby appoint. 
nominate and -onstitute Sri Manik Chanda, Sri 5. 	a\,.O,.,Pffljd  Sri 

Advocate(s) and such of below mentioned Advocate(s) 'I's AU ar'Oept 

this VAKALAIrNAMA to be my/ 
. our true and 'lawful Advocate(s) to appear and act for 

mcius in the, above noted Qxse and for that purpose,  to do all A
cts whatsoever in that 

Connection including dqositikg or drawing money. jIjkq- in or WIdnag  o-al . papers, deeds 

of composition etc. for mejus and on my/our behalf and L/We agree to rat and confirm 

9 such acts to be mine/our for all intends and purposes. In case. of non-payment 
of .the 

-stipulated fee mi fulL no Advocate(s) shail be bound to appear andior act on my/our 

behalf. 

In witness whereof. Me hereunto sot .  my/our hand on this the 	
dav of 

2 0( ~N ~k  

Recebied from the EXecutant. Mr. .  -' 	And accepted 

~Senior, dvi satisfied and accepted. 	dvocate will lead mehis in the case. 

Advocate Advocatc 	Advocate 
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MEMORANDUM OF APPEARANCE 

4 
?— d/s/'f -4 Date : ..... 	 ........... 

To f  
The Registrar 
Central Administrative Tribunal 
Bhangagarh, Rajgarh Road, 
Guwahati. 

IN  THE MATTER OF: 

	

O.A. No. 	of 200 J~ 

ky  1  ~4  It,"  kov.-I 4~~ 

- Applicant 

- Vs - 

Union of India & Others 

Respondents 

I, M. U. Ahmed, Addl. Central Govt. Standing Counsel, Central 
Administrative Tribunal, Guwahati,' hereby nter appearance on behalf of tile 
Union of India & Respondents Nos. 

 — 
in the above case. My name may 

14ndly beTioted as Coun5el and shown as Counsel for the Pkespondent/s. 

(Motin td-Diin Ahmed) 
Addi. C.G.S.C. 



it T;B 
. ve 

rI—r, C;h 

C-1,UWATIATY. BEN(Ii 

IN  THE MKry  E,  IR OF: 

0. A. N o, f 56 12)  (Y) E: 

Sllui.'Kr~Inaa Dium Nath 

- Ver-so-TS, - 

Union of hidia &, Others, 

......... Respondmts 

IN  THE MATTER OF 

Written statement submitted by 

the Respondents No. 1 to 4. 

WRMN  STATEMENT 

1. (a) That I 	 at present 

working as WQ4~r'~  XVh"I 	Respondenbs, No. in the case. . 	I/ 

I have gone through a copy of the aplYfication served on nie mid 

have understood the coiiteaits thexeof Save and except W-1-latever is 

ifical~ 	 Ila speci 	y admitted in the written statement. the contentions a i 

statements made in the application may be deemed to have been 

denied. I am competent and'authorized to Me the Written 

statement on behalf of all the respondents. 

(b) The application is filed ur~just and unsustainable both on* 

facts and in law. 



That the application is bad for non joirkder of necessary 

parties and mi2jJoinder of inuiecessmy parties. 

That the apphcation is also hit '~y the principles of waiver 

estopel and acq -Lijescence and liable to 'be dismissed. 
I 

(6) That any action taken by the, respondents was riot stigniatic 

and some were for the sake of public interest and it, cm -mot be saidt 

that the deciswi n taken by the Respondeaits, agaimt the applicant 

had suffered from vice of illegality. 

2. 	BRIEF HISTORY OF1.  HE CASE 

n-jirty teniporary posts of Director of Cellsus Operations in the 

States/Uts were created for , Census of bidia - 2001 witli the approvol of 

Ministry of Finance. for a period of 5 years -,vitIt effect from the date of 

fiffing up. out of these 30 posts, 18 were -sanctioned in the selection 

grade of 1AS, equivalent to the rank of Db-ector' Deputy Secretary and 12 

posts in the  Selection Grade/junio~ Adminisixati-im Grade of t1ie 1AS 

equivalent to the rank of Deputy Secretary in the Government of India. 

The post of Director in jjje  state  of Tripura. was created at flae level of 

Deputy secretary  to the Government of India. As per sim-etion. order 

dated 17.03.1999, officers belonging to the Selection/Junior 

Administrative Grade appointed as Director of Cen,&us Operations were 

'd " i Schedule entitled to drawr central deputafion alla"Vance, as PrMa 6Q In 

111-C to tlje 1AS (Pay) Rules, 1954. No'specific pay scale was prescribed 

for the post of Director of Census Operations. 

process for selection of JAS officers belonging to various States wass 

ef. 	13, 	a 	in 	11 a-,  initiated by Department of PWROJIU " 18h T  aixxi-139 for -PPO tM6  -t 

Director of Cenaxv,?. Operations. The State,-.% of Tripura m-id Artmachal 

Prades'11-1, could. not %parellocate any IIAS officer for appointment to the 

t 



1) 
'40i  

3 

post of Director ~ Therd-ore, the applicant Shri K.D. Nath, a State Public 

Civil Service Officer was appointed as 'Director of Census Operations, 

T Iripura. ajid. he joined on 05.05.2000. While vrorldng in the State 

Go-mm'iment, be was dra%6ng basic pay of Rs. 12,800/ -  per month in the 

pay scale of Rms.12000 - 180001 -  w'hich is almost equri wdent to the pay 

scale of Deput:y Secretary to the Govermuent of India. 

ted as Director of Census Operations, (c) Applicant, who was appou'l 

Tripura requested for fixation of his pay in the pay scale of Director, i.e. 

Rs. 15100 - 180'00/ -  as he was on central deputation. As per Government 

.kistructions, the officer while on deputation can encrercise his option 

either for the pay scale attached to the aeputation post or the pay scale 

d-rawn by him in, his cadre post ]~Ius deputation (duty) allourance at tlie 

rate of 5q/o when posted in the sain e station or 1 0% when. posted to 

another station, subject to maximum of Rs.500/ -p.m or Rs. 1000' - p.m. 

respectively. 

	

I 1 1% 	 -i K.D ~ Nath I State PUblic 

	

1a) 	In the instant case, the app]icant, Slu 	a 

Civil Service officer), could not e-kercise his option for t1le pay scale of 

the deputation post because no !specific pay scale is prescribed for the 

post of Director of Census. operations in the sm-iction order. The 

applicant was left, with tbe other cboice, i.e. deput-aflon (duty) aHowance 

'51/ 	1 viz. G or 1  0%, as the case m. ay - be, In fact, a the Directors appointed in 
I 

the otber Directorates were given central deputation tenti-re allowance on 

the basic pay drawn by them in the pay scale of their parent cadre. 

(e) Applicants request was exanilned in consultation with the DOP&T, 

which is the competent atithority:63. the matter for fixation of pay. Sbri 

I 	~V -Nath is not a memb4we of All h-ldia. Service. Therefore, his pay could not be 

regulate-1 in tarms, of 1AS"Pay) Rules. As there is no specific.pay scale 
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pre,scribed for the post of Direc-tor of Census Operations, he could only 

draw a. deputation allowance an his basic pay in the parent cklre. 

Applicant's representations -,.-Vere, thefefore, rejected vide letter 

No.P/N(l9)-Ad.IU dated 30.10.2000 and No.PJN(. 18)-Ad.JlI dated 

18,12.2000 explainixig reasons for not acceding to his request. However, 

he continued Mi  the post of Director of Census Operations and also made 

several representations without raising any  new/additional issues. His 

tenure was extended. by the Appointments Committee,. of .  Ole Cabinet 

fi-om 3 years to  5 years witb. the consenit of his Cadre Controlling 

Authority, i.e. Govexnment of ̀ rripura. At no point. of titie, he made, any 

specific request for  his premature repatriation to hi,,;; parent departinent. 

-he Hon%le GAN, Guivahati Applicant has filed, on. applicati-on in t 

I Bench stating that under the usual tertus of dePltltafi011, be is entitled to 

elact, and drew the pay of deputation and his Pay Should be fixecl as Per. .' — 

the, provisions of FR.22(l)(a)(1). Since he elected for the pay of Director 

w3mch carries the pay scale of R,-,.15100-18300/-, he should. be  allowed 

to draw the same for a Period of 5 years which be has seived. as Director 

of Census operations Tripura. 

statement made  in para 1 of the. 3. 	That virith regard to th( 

application, the answering '11,espondents beg to submit t1lat the. 

applicant has stated that "This application is made not against any 

particular order but. against non Consideration of gra-iiting the pay 

scale and benefits of the post of Director .of Census Cme-rations to 

dae applicant as per the usual terms of deputation although the 

applicant served, under deputation to Vne post of Director of 

Cqx--rations, Tripura for long five years." This is factual ~y incorrect. 
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The applicant has been granted all the benefits of the post of 

Director of Census Operations as admissible under the rules. His 

repetitive requests for grant of pay scale of Rs-15100-183001 -  

wbich is admissible to . Selection Grade Officers of the !AS was 

considered by this office in consultation wit-h the. competent 

authority, which is Department of Personnel & Training in the 

Ce  ,ntral Govel-nment. As his- request was not in eDnforMitY with the 

. exist-ing rules/ procedure, the same was not accepted and his 

request was rejected. 

- "I'l-iat with regard to the .  statement made Mi  para 2, 33 t  4.1 to 

4.6 of the application, ti-ie answering Respondents beg to -submit 

that they have- no comments as those are matters of records. The 

answering respondents do not achnit anything except those are in — 

record. 

That with regardt to the. statement made in para 4.7 of the. 

a pAication, the answering Respondents 'IrAg  to  submit that it is a 

fact that the - applicant had given option on 30.05.2000 electiq r g fo 

the scale, of pay of Ra.15100-18300/-, In fact, there was no 

mention of exercising 
I 

of option in the, original circular/ appointment 

letter, Therefore, exercising of option does not entitle. the, applicant 

-Pproved by the. to get the desired pay scale unless it is offfered and a- 

competent authority, which is the Registrar General, India. 

dated Reference made to letter No.A-27011/131200(- ,-Ad.II 

01.08.2000 wherein the pay scale of Director is - shown as 

Rs.15100-183001- does not entitle ene, applicant to make a claim to 

I 
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t1lis  pay scale. Tihis was a letter calfing for information from all the. 

under t1le  IRC Directorates 	Tl ,s Off-,,cc  in connection with a report 

required to 'be su'bmitted to Group of Secretaries. Tkie pay scale 

indicated ifor tile post of Director was based on the pay scale. of tllie 

74 f, 	
-A ted in Directors- III tlie Central Goverrmie~at- 	Directo- rs pos 

Tile ofiner Dizectorates, were dra ~,%-h-ig, salary ill 	pay scale of their 

-ire. TI-ie applicant camiot clami parity on tlie. basis of a parent caL 

p_eneral circular wli-ch Nxkras, addressed to all t1le. Directorates, as this 

was neittler a sanction letter not an authorization with reference to 

the pay scale for ffie post of Director. 

6. 	TI-lat witli regard to the. statement made in.- para 4.8 of t1 -ie 

application, the answering Respondents beg  to subi-nit that flie ~ 

apphr-ant had made several represen~ations regar"~g bis pa~y 

fixation. His representations were rejected twice- by the office of RGI 

I 1 	 1111 Vlae  letter  No.PjN( 3 9- 	.5 1 . .1 )Ad.111 dated -0.10.2000 and No.P1N(18)Ad. 1  

dated 18-12-2000- 	1 

As- rq 	irclelar for a-p-pointMOTA to t110  1POlSt Of 4ards,  issuing a c 

Regional . Census Officer in. the grade of Deljuq; ,  Director on 

deputation basis in tj-je pay scale of Rs.10000-15200, it has no 

relevance to tbis, case. 

7. Mat with regard to the statement inade in Wa 4.9 to 4.13 of 

the application, tlie answering Respondents beg to submit that tlie. 

facts relating to the representations made, by  tlie applicant an' the, 

repky there-to from  tile  office of RGI are not denied. However, the 

I C-1-111ect as irrationial as it -3n 0,0 stand taken Iq Uffie,  ITICe of R"' I  Cal ot t 



the. post of oil  the relevant rules. It is reiterated that 

Director does not carry any specific pay scale. Therefore tlie, 

temanded by the question of granting any spiacific pay scale as 
I 
c 

applicant does n6t arl%150. 

8. That with regard to tile, statement made, in para 4.14'of the 

application, the answernig Respandentz beg to submit, that the 

-ie appointments made to tI cadre of Deputy Director of Census 

Operations on deputation 'oasis are ii -i accordance wid'i 	the. 

ms 	-iich carries the pay scale of Recruitment rules of this I , t wl 

4 )0/ rhe  , a~-pjicajjt,s case  cannot be equated. with .L 32k  

these appointments. . Govea-milent of Tripura pays monthly ouIT-it 

wit's pa~Y allowance at the rate. of Rs.100/-, The. reduction of app ~lic 

Ire( by  RszlOO/ -  is because Osuch allowance, is paid in the L --torate 

of Census CTerations, The applicant has not mentioned about the 

de 	 ndtled as -per  the niles. putation allowance wliiell lie was e 

9. That with regard to tile statement made in para 4.15 to 4.18 

of the application, the answering Respondent ,.--, "beg to sub rnit that 

the facts -les 
. 

e in tI 	-paragraphs lenied. are not c However, the 

applicant's rqpresentihtions were rejected twice b5r the ORGI. As 

such no response was given to his furthex representations which 

did not contain ajjV nev  - F facts.  As  rep  ards grant of more. pay to 

other officers in the, Directorate ~ 
it is  statex-i that each offir-ex is paid 

according to his entitlement and no comparisons can be inade. 

In para 4. 19 and 4.20 
-le statement made 10. That with regard to tI 

tile application, the aiwvveiing Respondents *,,:~eg  to  stemnit that 
01 



8 

points raised in diese paragraphiss, are repetitive in nature and have 

already been replied in the preceding parag-rap'ns. It was clearily 

mentioned in the circular addressed to t1le State Government of 

Tripura ffiat the post of Director of Census ~ Operations, Tripura is 

equivalent to the rank of Deputy Secretary to tl -ie Govermnent of 

India. No pay scale was mentioned for the post and appointment 

were to be made on deputation basis. The applicant's initial 

appointment order was for a period of 3 years, fi-om the date of Iiis 

taking over cbarge. The post of Director of Census Operations is 

not-a permanent -post. There are no Recruitment. lRuiez and pay 

scale. prescribed for 	fl-iis 	post. 	All the Directors posted in the 

various Directorates are given the same benefits. They draw 

deputation allourance as admissible under the rules and no pay 

scale bas been opted/ granted so far to any of these Directors. 

il. That with regard to the statement made in para 4.21 of the 

application, the answern-ig Respondents beg to submit that the 

absence of any pay s cale :in the circular/ appointinent letter clearly 

indicates that the post of Director of Census Operations does not 

c-arry anv -particular pay scale. 'Jile "usual deputation tei-ms" as 

apphcable to all the Directors of Census Operations were also made 

apphcable in the aj~plicanfs case. As., such, no injustice, bas been 

done to the applicant and Iiis claini for the pay scale of Rs. 15 100- 

1830101- is ur~justffied. 

12. Tbat with regard to the statement made in para 4.22 of the 

application, the answering Re-s -pondents-  beg to submit tl-iat the 



applicant was appointed on deputation to the post of *Director of 

Census Operations. He had expressed his willingiiess for diis post. 

The concept of giving higher pay for higher duties and 

responsibilities is applicable in the. case of promotion. On the other 

band, in case of deputation, the. terms & conditions of deputation 

are clearly mentiolle'd in the circular calling for applications froni 

urilbmg persons. The appilicant was paid as per ilie teims 

conditions mentioned in the circular and they remain unchanged. 

The applicant continued to work on these terms & conditions 

continuously for 5 years,and never pressed for,his repatriation. 

1.3. That with regard to' the s t6tement, made in para 4.23 of the 

application, the answerh-ig "IRespondents beg to submit that the. 

extension of.  deputation &om the niiitial period of 3 _years to 5 years 

was neither arbitrary. nor unilateral malafide because it was 

made with the consent of the Cadre (,"`on:t-rolhng Authority of the -

applicant which is the Government of Tripura. At no stage, the 

applicant had expressed his , willingiiess to be repatriated to his 

parent department and -Im continued to work on the original terms 

conditions which were offered to him at the, time of his initial 

appointment. 

14. That with regard to the statement made in para 4.24 of the 

application, the answering Respondents -  beg to submit that the rule 

quoted in this para is correct but in the instant. case, in the 

absence of any prescribed Cy scale. for the post of Director of 

. . Census Operations, none of the Directors could opt for the pay 
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scale, This' condition is applicable not only to the- applicant but to 

all other Directors -who were. appointed in the other Directorates. 

15, That with regard , to the staterrient made 'in para 4.25 of the 

application, the answerma Respondents beg to % siAbinit that it is a 

fact that the applicant had made several representations wfiich 

were dt4 considered by the. competent authority and the rqjection 

uras conveyed to him in reasonable time. In spite of all this, the 

applicant continued to work. 

That with regard to -the, statement made in para 4.26 of the 

application, ffie answering Respondents 'beg to submit that it is 

ahnost a year that the applicant Ims been repatriated to 1-iis parent 

department, it is not tu-iderstood as to xVily he, has made this 

application now. If he was so aggrieved by the terms & conditions 

of his deputation, he should have opted for premature repatriation 

to his parent de=-tment. 

That with regard to the statement made in para 4.27 and 5.1 

of the application, the answexing Respondents 1:)eg to submit that 

no 
I 

fi~justice has been clone to the applicant. As such this 

application deserves to be, dismissed. The applicant has eikjoyed all 

benefits for wItich he -was entitled. 

18, That with regard to tlie- statement made in para 5.2 of the 

application, the answering Respondents beg to submit that as 

already explained in the precedzig paras, friis argument is not 

sustairiable. The applicailess exercising the option for the pay scale. 
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is not acceptable 'because no pay scale. is prescribed for the post of 

Director of Census Operatiom. 

19, That writh regard to the statement made in Para 53 of the 

application, the answering Respondents b m-  to submit that the post 

of Director of Census Operations cannot be.. equated with the post 

of Directors under the Ministry of Home Affairs as theprocedure for 

appointment and the conditions of semice are not comparable. 

-id 5.5 of 20. That with regard.to  the statement made fi-1 para 5.4 ai 

the application, the a-mwering Resipondents beg to submit that FR 

9(25) relates to pay & allowances admissible on deputation. The 

applicant is already gettingberiefits as per his entitlement. 

There is no -violation of Article. 111 and 16 of the Cloivstitution 

of India as there is no pay, scale prescribed for the deputation post, 

Therefore, the question of drawing pay in the pay scale of the 

deputation post does not arise. 

That with regard to the s tateinent made in. Para 5.6 of the 

R appEcation, the, answering xespondents beg to submit that t1iis 

point has already been explained in Para 5 of this reply. The order 

referred to in tbis -Para is neither a sanction nor authorization letter 

for grant of pay scale for any particular post. 

-iat with - regar 1  to the statement made In Para S.  f & 5. 8 of z:z 71 C1 

the, application, the answering Respondents, beg to submit that it i—r, 

a fact that there is no pay scale. prescribed for the tenipormy post 

of Director of Census Operations, This cannot be considered illegal 



12 

because this arrangement is suitable for this office and it has been 

dulv approvedov the co=etent authoritY. 

-  The post of Director of Census Operations is not a permanent 

post. As this is a temporary post, no pay scale iss attached. 

That with regard,to the statement made in para 5.9 of --the 

application, the aiiswerfiig ' Respondents beg -to subinit that orders 

referred in this para relate to nomenclature of the post of Director .  

ass Joint Registrar General, India. It is not upgradation. This 

nomenclature was done for facilitating the implementation of 

Registration of Births & Deaths Act. It is an order describing the 

functions wluch were already discharged by the concerned officers, 

a  " it does not bestow an higher duties and responsibilities on the. na 	y 

officers . 

That with regard to the, statement made in para 5. 10 of the 

application, the answering Respondents, beg to dei i a the same. 
T 

The applicant hat; suppressed the material  facts. - The 

representations submitted by the applicant were duly considered, 

with proper application of mind.to  the. facts and circumstm-ices of 

the case and took decision in accordance with law and rules and 

accordingly the relief sought for Uil the representation could not be 

granted by the competent authority. 

25, That with regard to the statement made. in para '5.11 of the 

ap 
. 
plication, the answering 'Respondents beg to submit that the 

appho-ant was not engaged arbitrarily but virith the consent of his 

1. - - ~ --Ar --- 
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parent department. If - he was incurring hea.NT finmacial loss, lie 

should have opted for his premature repatriation. 

Tfiat xvith regard to the. statement made in para. 6, 7, 8 and 9 

o  f the 	 to submit that . application, the answeriiig Resp;ndents beg 

the applicant has fa:ded to nuLke out any legally tenable ground in 

support of 'in's case and ,  it is totally devoid of merits, and as such it 

is liable to be dismissed vath cost. 

F urthermore, in the. light of the Ifacts, anal airctim-Stances 110 

interim order is warranted in t1w case 

That this~ written statement-  is made bonafide and for the ends. 

of justice & equity. 

Under the, above Circtuwsteaices, 

Your Lordship would. be  pleased to 

disiniss the application filed by t-he 

applicant for tile ~nds ofj U*Stice. 



VERIFICATION 

21~k  dv, ~!~' 
V 

aged about 	years, working as PW`f~ 

competent officer Ot"the answering respondents, do hereby verify that the 

statements made in paragraph [,V1110 2-7 are true to my knowledge and 

those of the paragraphs 5-,, f. - --  being matter of record are true 

to my information derived there from which I behieve to be true and the 

rests are my humble submissiom'; before this Hon~ble Trib-Lmal. 

And I sign  -this venficationion this 	dav of j47.2006 Lit 

Guwahati. 

outv'- 



Ix 	 !.ffkfTC ~r7n 4 IrT fV --r 
lx~ L~ 1_%~ L.UV,kIi ,4 XC7 1 lxl~x I V iL I rZi 	fAr L.A~Z THE""E.1~71R A 1  1 D  

GTTWAHATI BENCH; GUIVAYLATIL 

in the inatter ofi- 

T Q. r 	T4 
O.A.No. 66 of .  2006 

SrI Krishna,  Dhan Nath 

-Vers-0- 

TT-.'-- ~ iC T-.4'- -,4 

.... Respondents. 

-And- 

Tn the matter of:- 

RP-minder, subniAted , bv the applicant 

aq- 	L i_LIV_- 	LL 	LCI&Le_._rMt file-' g cjnst 

Ule respointents. 

The 	;Ahe-wo-mitnad -mewt ra-aporf-fl-Mur t.if?&C tcj st;ltf? a ~,- -Ijn&~T~-. - 

at fl, -t -pplirn -ni-  e4oniarz f 	ftf ' n 	T-Ao in -nq 

	

-he r 	para 1 and 2 	dhe 

written Litate 	it 	e 	titate " t the -  applicauion 'nits been filet.1 

	

mem, nu D gb 10 	WHA 

bonafide andin accordance with the provisions of law. 

Putri-b -no4bar 4-n the notification Olited 0-1.051998 (Amnex-m-re-1.1  -er, 
.I e  y-N .  A 1. r 	 Director of Census operalion on leputaidion TLn U ii.) lor appoinimen TI  01 	.1 	U 	U 

basis nor in the communication dated 24.04.22000 (Annexuxe-V to the O.A) 

rellatinc,  to a.-nintment off  the  a-licant +bo 	-nnr-+ ofi)ftreCter  of 
0 

Censu's Operau"Oln, issued, 1by the Ciovernment., it "IW5 ever Mentioned that 

the -post of Ffijector of Census Operation does not carrV anv specific -v av 

scale, as contended bi,  the respondents -.1  n' Ube -.r.ritten. statement. it was 

t 



UIC-Ituvried in the COMMuracauGi-EL dated 24.-94-. ,)0,vv0 

(Aimexure-V Lo aie O.A) dia the appoh-ftaient of Lhe applicaiiL to aie posL 

f"If  Direct-ar ustja-1  denutafiion terms", which off Cer,~-,qus onerali was "cqn 

u.tuv mearts t1te usual 	L.1 LI Opal-  or-, t~rms laidd  down Ivy the Icov=nmera as L - 

FundameitLal Rtdes. The xespondejiLs nowhere nienu-oned WaL diere is 

afiv'sell af  ru'e.s CL  

	

r ax e - .1 	f Liet-111talkAli hal 1-he respand le  t d partnie 

	

r --- 	e 	-nt LAevjja  L nor 

L r-  ir st- I-e—mca-its that IIGM the flu-11damenta-I MR.:-- 01  Litt; -,jovernment. "Itim LAX L 	L 

there is no pay scale for the post of Director of Census Operation imd ,that 

the provisions of hundamental nLles wkich a P m d tOrV fOT dPI - ta tion, 

4- service imn. a-'ff cases are not a--' 	the case o4  the applic .F.FAcable I.LI L ant-  are 

n-d.srepresentation of facts and are arbitrary, maliafide, unfair, illegal and 

ol'rposed to the Provis-i-on.s of Govem rr 	I - - . - ment rml es. 

-it the applicant categorically denies the statements macte in paragraphs 

g_.  4. 3-. 51. k 71:  (S.- 9-- 0.- 1 and 	--A t-be itiitten statement arld be 10 
ir  

.L,. CIL LUI- CL 	
A 	

'Or Of  

	

.FFILA-CULL 	LLLrl I CLFCZA-ILY CLS 'ffie Direct 	Cemns ~upera,""Ork I-M-4-11 

been discharging the same duties and responsibilities which the selection 

v-,  ade o ers --af the LAS we~rre ( Lisch- a-rgingT in-  the sai -p s 	CI As 511 all  - e --d -o-t 	th 

0 4~ 	 4"— --C 4-L- T A C 	 1--4- - - -et -er L"cers irres -- 	or othRuS, including thMe app"C"Im, WItv %-'-L "Lc 

were dppuinted its Director of Census Operittion 'DCO)', 'hdvmg Veen 

appoi-n-I-Led in flie sa -mr- post and mlrformincr the qinnilar dubes and X L 	 L 	I 	LI 

r-P 	kn7dAIRALV 0iLtAZIL4=%-I. CULId 	entifledfor same G-C-alle 

on the bilbic principle of "'equal pity for equal worRIS". As such the 

contention of the. respondents that the pay scale of Rs. '15100-18300 is .L 	-L 	-.- 

cidAn 	 ade 0-1 	4. I-'fftCeX-O kJtr Lhe US -,vho CarPz appointed. 

ds DCO im(d not to the. applicdnt tihouL~h holding 'the same post, is not 

sustainable i1r, the P.-ve of law. A pay scale can-not be person-based but it is .L 
,*+--'"^,4 4-^ 	

LI-4.0 	- Js er-outledto ...L VC O~CL.L~~ 4-IL MLLC&k-LM-%.L to a pst and -.-hoever holds  ffie post LO 	L~c L -^+ th^ --^I^ _4C 

Pd)l dttdcbed to the post ., ab per rules:. 

Tl-op ontion d ~ted 30.05.2000 submitted by tlie armlicant electing for 

—I f 
. 

GR-Clle O.A. A L e L  h 4 Le—.4-4 	1;z"I (in *1 Q-1M) 	W— S. u 	tem 

J-* 

0 



t  he 	 Wich - . provision --I Fundamental _R'Ades wL 	Op Ifundamentual L'V-r regulating 

tile *pay of de")utaLion service in aily ovrerruneiA deparUiienL. The 

apr)ninimptif cif I -lip arinjit2ailt- a.S L)CC) Wa.S Lf-LIde 0-11 "tistuLj te~rmns- CCI 

--...L -A.! 	 1 _44—A __J LL- 
~.A-ZFL&L.ILLVIL Wtuch 'Was Clcailv 	altl.& LIM: Aterm, "'US-dal 

depuLation" mearts Me provisioiis ol We fu-ndamenLal rules 61 Ille 

(4(iVerilt  -jeLst in Ipm),q cif which I -hp armlit-a -rif  JI&S LO  e~Xprrkp cinfirm  and I 	__ ____ __ -___ __ L ~ 	 ___ _r 
A.:_ 	L~L 	 '211 11alotin ~ accoriLLUlgiN,  ur,: A-Ppli-caint excr—w- , 	on, 	Jlo n-tafter u. 'u-z' vF '&v) I 

whether it was mentioned in ,  me original  circular/appointment letter as 

-n1padipti by the responelents- 

U 1"arther ., the conten.-Won of the respondents thuit 48he Post of Director 

of Census Oyeration does not carry any specific pay scaleis mWeading 

imid factuall1v iMccmuect, it is- clearly evident _Iro_ -_m_ Annexii-Te-XI to the 

45-4. 	 44-14C 1_~110111.all Y-kF .F",._CLLLV.Lt L.LLCLL the ofifliCe of the, 11`1~egirstrar G'enerral., 	LLZM" 

has indicated therein that the post of Director carries a pay  scale of Rs. 

The respondeitts have also 'admift-ted in  pmrit 3 of the 

*L-4 -& -L- ---j- -C P - 1 r-1 An -1 Gann I 's.  , LL s"tement 	0 	is aCtmiSsible for the. 

officers of the LAS, holding fhe post of DCO and as sucli the applicant, 

hinding  beert appointeel in- tbe sa—m-P post of T)C:0 ca–m-not be denipi d the 

'L 	4r, J. 	 L­ J-1-4. 41— uenue.LLL off ""Ok -said pay  scale. THE is me-leV.-Int, EC,  IILMti011 . 11CIP- "t". ITIC 

respyndent department has aklopted the pity scale shown in Annex -ure-M 

to the Omiginal Amlication in res-nect of all other grades of officers Viz: 

T~4~ 4- T`4;w-4- rkTr 	.4 4-L 	"1.— 1, 

	

artC1 UkerĜ_W-re ­.LLL1.%jt I 	t1v 4- the pay —Al^ 

	

~ L 	C1 v 0~_CCLZ; 

sho"m therein for 'tile. post of Director is not in existence. it cannot De. it 

plea that while. all the posts in the hierarchy in the respondent denartment 

11 	4- , e,-4f4- —j— Of 	44— 4-- ­-4- -4C 4.- 
L.LL4C7, L---F PMOL %J.L "LIC hi~-MCCL ~Lhv LLL MYV~_ 601. UP 	F-Y 

does not have any specmifi c-scedle lbf pay, leaving it to the discretion of the 

de-nartment so much so. that the applicant in spite of being the. Head of .L 	 L.L 	L., 
A--t=  Le-4. U- Ue- 

~ LL ~"&U U ~_.Lt giVR-LL thLI-C FCIV VV ~U_Ch has been &en the pay 

which is even less than the pity of Dy. Director, working under him This 

apart.. the. respondent department has made'some appointments to the 

-e,4--- -4r C--- 	 + 44- 
~Ij_ Dep-Uty DiLL 	~x 	~Ijv~=~Ctfion ,  On %~~=PXIVAILCrl bask- -W-ho 



4 

)10  

L 	L Itave OCC.-LI giver, Ithe cadre pay of tLhe post of "'V, '"'Urector irrespective of 

aieir scaie of pdv.U- 1 ilie parent deparLaietit. Rut under siniflar.SlLuaion, in 

X~ase of the applicant. the rontpnfion of ffie re.qr) ndpnt rithpi-w- e- on the k 

vague -'-a LLIC I.One post 01 	U.ocs -not, cairy ariv pay. scale 1S 

mcorrect, nWafide, wd~ uid.U' -Ico-nSIsLenL witli officidl recof ds. h -i sudi a 

case the respondent departin-erit ought to have nienfinned  s-pecifirally , r ~ 	 0-- 	-,r - ---.i ip 

the original le"Rer re3garding thic pa-y staftkas off  the 

post of DCO since there cannot Lie a lone post in the Government 

kienaliment without a -  pay sc S Ae whert all other po-ts J--n- the sa-mle set 

carr,T sp 	mo 01 pay. pecific scales -1  

it is flierefore clearly evident ti-Lit the post of DCO has got a specific 
I 	

nay scale koff Rs ~ 15100-1&300/- aund the aIjAhicarit has discharged all the r - 

A-44— --A ---- 	. -- ~ A 
~-LLLLMO CLILI.I. LCO ponsibil-i-des in "Me SCLICIL P054L as have beer, dcnre 	other 

DCOs including the officers of the !AS for long 5 years and as such he is 

entifleti to get the benefit of the scale off R.sz 15100-1930 	and derial. of 
4-L- 	

` 	

-L.:" "LIZI si~Le is arbitrary', malafide ., urufair. 

That +.he 2 -1-PH-Cant rater-T-rally de-niles, the st-*tpm.P-nts6adP 4- 

an. 	e 	
Q 	cgs to state, " I  at o, I j d. ZU T Tn. w -itten statement an " rurEne'r P 

the extension of deputation period of the applican I 	I 	. I 	t firom. the initial period 

of I years to -5  ars wras done t'or the interest of 	of the --q-%nrAO + 

department mi -11V and" Vriat *Too wit',ho-at askine,  for f-he willimigmess,  of the 

applicant whatsoever in an arbitrary manner. The resp dents might have on 

-k th do-ne so 	P ronsent of the. radTe controlling Auth.-nh ,  of the 

ated in ene writtem statement appnCan't i.e. the C"Overnmemt of Tripura as sh 

bv the respondents, but the r ~svondents have lost si ght of the fact that the 

Govt. of L-i a ,Ade it'-- Ie+.+.er, ,-4.?.+.--d 18.12.2000 (A-nnexxure- X17FI to the 
, I 	rk 	1 7 1. t 0 A) its 1, reuueste I 	111~e istrar %~Aenera V)-ft, 	UJI 	U Ine 	6 -if Incua u udw necessary acuon 

*-owards  fixation of vav in respect of the applicant in the pay scale of Rs. 

'15,100-18,300/-, alid also imfo--med 	in case such finandiall beneffit is -n  + no t  

exam I 'I . I - .1 ueu it) f=, UIC applicant was willing to E)e rev' erted "DaLk to 1,1315 



Ii,  

~AF 

parent ca—d-- But the rc-sport"3er- Clid no, 	thc.  L 	an7V"&dng 

Tripura hi resped Lo Lhe pay of aie applicant and conLinued to exLracL 

SffViCe-S ko-ni Lhe an 	nt in  the n q c~~f L)~jre , ca. 	r o 	r tOr Off CerLstLs oneraLian 

u. -L&a 	as per eir requirements. ald-117 

Hie conLenLIO-n of Ilie respondeins LliaL DCOs lul other DirecLorates 
c ld not Ppn,~y for  die  sc;  le, L, L 	RC f Ple qnf h 	if L, Inatt-er  fcLr q  
.L 	A -.:,I 
'0CLeGAIC. 

Purther, the contention of the respondents that the apphcant has 

one y HOde thi-s , ji;4-icatian after 	ear of his repatiiatio-n is 

LLIC applicant h"----'L beeri praying tf6r L. his scale shrice his 	ng joinft , or, 
Clq)utation 'but the matter remain 

. ed unsettled and the less payment to the  

f ThicaDt. -for years to gkher has been a co:nt.mjjojjs Wro_ng, wbi thp 
1AP-Plicant has been. suffl eri-rigiwe-4- L 	nLOW.  A AS such 'Ohds ap- plAcabion has 
been made only after having exh, lusted all means. at his disposal for  !-,is  
remedy. 

4-artlier . ~ -C 4.-L pOS4. 0  Ute 	L I Direcil-Or Of Census Operation is such an  
isolated Sing I gular case that it has neither any specific pay scale nor 
ix~nlpara ble to the -p - S 	her irector umder-the sa, M  jtstry no  r' t  O-f a-PY'OtI I DL 	-ne 	r  

L  M  JL4.- 4 

 a 	he 	%10 -h n. 	 ted Ly 0-  -- POs' 	OIAM 1--derarchy as stat U. VV Lhe r  0  es:- F n-dents, 
then in 	tss of the. thing- the. respondents ought t o  an Rtne 	

ftave 5pelt out the. 
T N. ( rific t -rInS and conditions of denutation includ -ing the pav P 	he  Ic. in t 

L Mter Lle 	th-e officer on- 

dePI'Ltiltion to the Post o-t DCO.,  wMch the respondenth fidled to do. 
r. in absence. of alyt-hos' ioweve 	fe it is mandatory for the resnondents to 

abi 	A, Hie c ide b y  L 	Of,4 

	

M, 	r laid &-tvrn b w  the (1--, -1  M L4. eLI-11-LLe L 
W . 

luch bove been provided in the F.R. But the. respondents  I ve not been 
'doinv effbe.r. and actin in an arbitrary and cajor" icious nianner rejecting 
the daim of #,he- applic AIM&L-EL W.-LI. cork- 

..PP-I4-- U. L.EO.L I 

I  De d1lowext with cv.stb. 
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A. 
A 	a, 	 :cmontsma d  iilpaTa 2 22  TL 	 %A"z 

	

, I-  -'L 	der 	U-1 - P 

	

bep 	A the Z~kf  ~Y.4, ~2~ and 26 of ale WriLLept  sL-jLemenL and L s Lo 5db111A au 

in  ates I - lip,  nav scale of 

	

An-ripyti-re- D( to ffie Ofiaina I App-licatioln Whic-h dir 	r 

U4,1110-112atiOn 

	

or J- 	-erattjo- 	L 

	

n, may not be a sand 	OIL' a 

Ln pilrd 11 of Llie wrAten sLatellieAlL, letter as Pleaded DY aie respolidenLs.' 
. 
Imit  neve-rdheless if is  a  ~n  bElc  order  Wilicli iq nPither  fallse 

]nor WithoLit any 
r 

'C_ 1,14-C Value, 

it is therefore reiterated that, the post of DCO has got the -specific 

pav scale of R-s- 15j.00-W3OO,/- attacbed to it  and Ube appLicant was 

e. the a  Ojr4p 	 SO-c deputabon"' 
pP, 	

_d to 	poat On "'Vsual. 	

-nd as dePutation laid down by the Government -is provided in the F.R. a 
- 
such the dainm of- the appLicaT  It for a 	s ale or ks bove mentioned ~ c I f 1 1. depited 

4:L 

	

44:L -dj~-~:  sett~-P -' r- 	LLVz 

	

W.L"L 	%A ulles wl-dch - applicant IS- 
PO I'S Ut 

legitin-tately entitled to get. The applicant has not si4ipiessed any mateiial 

p v ale I 	-Rd by the t a  nij j3 	t 

	

Ll his pravers for 	have been T eci K 

	

LO,- arbitra-.j.,Ly a:r, 	L 

	

respondents onf, 	at, 	-d with-out, 	a 	a -.I on of  

	

alse plea. n7 	any pp 

n-lind wi-tatsoever. 

	

Ab 	e  on 	'p licatiou. 'e5  , 5  

	

, tate 	gi-p i 
in "Elle fa~cts an, 01 	u . ove, In 	. a 

-
deserves to be allowed with costs. 

d 

4 
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V  E-RUMICARI-QN 

'ate Rash Molum Naai, ageil a' ouL 5' qu-ta L)IIal 	L 	 V 	fo 

wad. 1-1.0. Dhaleswar. Agartala ~ vears, resident of 10. Debendra Deb Nath F 	A 

'D 700AW7, 	the 	orig - 1  
FIVSi-. w^v+ Tv-4 	a. Th 

uie 	I 	Paragrapl 1 io 5 U 	do he eby 	lade in r a-ppliCaLion, I I f I  verify aiai - sWements a 

are true to my legal advice and I have not suppressed any material fact. 

And I siim this verification on tMs the 	day of eEeMb ?Oflg- T 

0 


